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(Mohaminad Yasin Reigh) 

egistrar{Adrn.) 

igistrar (Adm.) 

çpJ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: /RG/LP Dated: Y\.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Malik iftisam Akbar 
D/O Mohm mad Akhar Malik 
R/O Ogniuna, Ratlierpora, Kunzer, Tehsil Kawarhama, District Baramtilla 

vide Notification No.755 of 2021/RG/LP, Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

No:?' I S]  RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnrnu/Srinagar for nformation 

and also keeping record of the same. 
7. Ms. Malik Iftisam Akhar, Advocate 

for information and necessary action 



gisiif(Adm.)i 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: :)-\ c))_- IRGILP Dated:V .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Masrat Gull 
D/O Ghulam Mohammad Meer 
RIO HIB Dangerpora Rafiabad, Tehsil Watergam, District Baramulla 

vide Notification No.611 of 2021/RG/LP Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Jegistar (Adm.) 

No: RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC eCourts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Masrat Gull, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: i%1_)_ -1 /RG/LP Dated:V9.09.2022  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shreya Nagpal 
DIO Vinod Nagpal 
RIO H.No.23, Lane No.!, Marble Enclave, Sec-4 Extn. Trikuta Nagar, Jammu 

vide Notification No.1194 of 2021/RGILP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 

Registir (Adm.) 

No: s$? .._
f  RG/LP Dated: I 9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shreya Nagpal, Advocate 

...for information and necessary action. 

gistrir (Adm.)' 



4 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: cx  IRGILP Dated: (q09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Maha Majeed 
D/O Abdul Majeed Rather 
R/O Shorgori Mohalla, Newa Bazar, Srinagar 

vide Notification No.1069 of 20201RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

egistrr
,
Adm.) 

No: 1c S-_1LRG/LP  Dated: .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K high Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Maha Majeed, Advocate 

...for information and necessary action 

• 
egis1ar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AN!) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated: O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tanzeela Showkat 
D/O Showkat Ahmad Khan 
RIO Arampora, Qamenvari, Srinagar 
A/P Qammarabad, QamerwaJ(Abdullah Colony), City, District Srinagar 

vide Notification No.1688 of 2020/RG/LP Dated 16.03.2020 has been 

declared as Absolute/Final. 

By Order 

Mohamiliad Yasin Beigh) 

egistra (Adm.) 

No:  c1 RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tanzeela Showkat, Advocate 

...for information and necessary action. 

,-___)• - r 

Regisaf(Adm.) \ k 



Mohammad Yasin Beigh) 

egistar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: )-2--IRGILP  Dated: I O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Alyas Ahmed 
S/O Gui Dad 
RIO Banola, Jammu Wala Nakka, Tehsii Mendhar, District Poonch 

vide Notification No.434 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: )- ki  RGILP Dated: f .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Alyas Ahrned, Advocate 

...for information and necessary action. 

Regis1ar (Adm.) 
Ljv \/ 



. 
(Mohammad Yasin Beigh) 

cgisrar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ' 4cz)_  IRGILP Dated: VL09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tasaduq Suhail Sheikh 
S/O Ab Majeed Sheikh 
RIO Cheki Trahpoo, Achabal, Tehsil & District Anantnag 

vide Notification No.835 of 2019/RG/LP Dated 21.09.2019 has been declared 

as Absolute/Final. 

No:?' C1.3 lOb  RGILP Dated: (9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tasaduq Suhail Sheikh, Advocate 

...for information and necessary action. 



Mohammad Yasin Beigh) 

egistra -  (Adm.) 

Regis ar (Adm.) 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: f- /RG/LP Dated:V.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mahmood Ahmed 
Sf0 Lal Hussain 
RIO Marhote, Tehsil Surankote, District Poonch 

vide Notification No. 985 of 2020/RG/LP, Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order 

No:  I ô - I I RGILP Dated: I j .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mahmood Ahmed, Advocate 

for information and necessary action 



(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

/RG/LP Dated: VI.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Weeda 
D/O Nisar Ahmad Shah 
R/O Iqba1 Abad Near Masjid Hijaz, K.P. Road, District Anantnag 

vide Notification No. 505 of 2020/RG/LP, Dated 10.12.2020has been declared 

as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistrar (Adm.) 

No:\ 1— RGILP Dated:  ((9.09.2022 

Copy forwarded to the: -. 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Weeda, Advocate 

...for information and necessary action 



-a 

(Moha Yasin Beigh) 

egistrr(dm.) 

By Order 

I0 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /RG/LP Dated: V.O9.2O22 

  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Irfan Khan 
S/O Jahangir Khan 
RIO Village Planger, Tehsil Thannamandi, District Rajouri 
A/P Chinore, near Masjid, District. Jammu 

vide Notification No.1342 of 2020/RG/LP Dated 20.02.2020 has been 

declared as Absolute/Final. 

No: \ \ i )-3  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfan Khan, Advocate 

for information and necessary action. 

gist r(Adm.) 



. 
(Mohammad Yasin Beigh) 

Rcgistra (Adm.) 

By Order 

Regist Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

N IRGILP Dated: (9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sadaf Yasin 
D/O Mohammad Yasin Bhat 
RIO Buchwara, Dalgate, District Srinagar 
A/P Gousia Coloiy, Sector 2, Zeo Office Lane, Bagat E Kanipora, Budgarn 

vide Notification No.713 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

No: 31 o>6 -s)--  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. SadafYasin, Advocate 

...for information and necessary action. 



' 
(Mohaminad Yasin Beigh) 

eistrar (Adm.) 

By Order 

12 

HIGH COURT OF JAMMU & KASHMIR AN!) LAI)AKH AT SRINAGAR 
(Exercising powers ol' Bar CoinciJ under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: LL 1 /RGILP Dated:l .O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Minhaaj Ur Rasool Reshi 
SIO Ghulam Rasool Reshi 
R/O Astanpora, Brain Srinagar, Tehsil Khanyar, District Srinagar 

vide Notification No.704 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

No: '3 I 6    RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, Hgh Court Wing Jammu/Srinagar for information 

arid also keeping record of the same. 
7. Mr. Mintiaaj Ur Rasool Reshi, Advocate 

...for nforrnation and necessary action. 

egifiãr (Adm.) 
1V 4// 

.09.2022 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of B;ir Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  /RG/LP Dated: it.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shah Fasil Ahanger 
SIO Mohd Shaban Ahanger 
RIO Shaheen Colony Handwara, District Kupwara 

vide Notification No.711 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 
. 

,,(MohamtnaU Yasin Beigh) 

/3,-Registrar (Adm.) 

/ 
No:  iI O' -J RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shah Fasil Ahanger, Advocate 

for information and necessary action. 

f) 

gisti,r(Adrn.) 



-,.\ 
oham Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: f)- /RG/LP Dated:(9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sahila Nisar 
D/O Nisar Ahmad Sangeen 
RIO Naseemabad, Kanitar, Srinagar 

vide Notification No. 65 of 20191RG/LP Dated 17.06.2019 has been declared 

as Absolute/Final. 

By Order 

No: ?-\ Li 7 - S RGILP Dated: /_9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sahila Nisar, Advocate 

...for information and necessary action. 

gistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: r)jsLt IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zahoor- Ud- Din Shaik 
S/O Mohd Yasin Shaik 
RIO Samote, Tehsil Surankote, District Poonch 
A/P 68-Feroz Lane, (near Havel's Galaxy) Bathinde Morh (Satelite Colony), 
Jammu 

vide Notification No.564 of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

/ 
No:- I ô RGILP Dated: /9 .09.2022

V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zahoor- Ud- Din Shaik, Advocate 

for information and necessary action. 

egistiir (Adm.) 

a 
CAP 

egtrar (Adm.) 



egistrwr Adrn.j 
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HIGH COURT OF JAMMLI & KASHM1R AN!) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  JS____  IRGILP Dated: c.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zahir Ahmad Wani 
S/O Shafiq Abmad Wani 
RIO Sogam, Lolab, Sogam C-Ward 6, District Kupwara 
A/P Bemina Mohamrnadiya Colony Sector 2/B, H.No.262 Srinagar 

vide Notification No.679 of 2021/RG/LP, Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohamhi.ai:1 Yasin Beigh) 

,Registar (Adrn.) 

No:? 6 ( RGILP Dated: / O9.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K arid Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zahir Ahmad Wani, Advocate 

for information and necessary action 



Regis ti Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: --L- /RG/LP Dated: O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bilquees Jan 
D/O Waseem Ahrnacl Sheikh 
RIO Bemina Nund Reshi Colony, Tehsil Shalteng, District Srinagar 

vide Notification No. 571 of 2021/RG/LP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 

L1,Registr4\r (Adm.) 

No: T ( 0 (7 -73  RGILP Dated: iq  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bilquees Jan, Advocate 

for information and necessary action. 



6 

,- \__ 

(Mohammad Yasin Beigh) 

cRegisar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: V) IRG/LP Dated:V.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sheraz Anjum 
S/O Manzoor Hussain 
RIO Mangnar, Tehsil Haveli, District Poonch 
A/P W.No.3, Dungus, Poonch 

vide Notification No.1711 of 2020/RG/LP Dated 16.03.2020 has been 

declared as Absolute/Final. 

No: ?i O? 1-5(J  RGILP Dated: / 9  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheraz Anjum, Advocate 

...for information and necessary action. 

gisafZdm.) \ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRG/LP Dated:V.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Asmat Jan 
DIO Muzaffar Ahmad Dhobi 
RIO Sadar Bazar Mattan, Tehsil Mattan, District Anantnag 

vide Notification No. 564 of 2021/RGILP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohainmad Yasin Beigh) 

egistrr (Adm.) 

No:iI  Q—%) RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asmat Jan, Advocate 

...for information and necessary action. 



egitrii (Adm..) 

(MoharniTfId \'asin Beigh) 

egistar (Adm.) 

.09.2022 
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hIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of' the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: y)1c\ cL- /RG/LP Dated: U(•09•2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Subaya Mushtaq 
D/O Mushtaq Ahmad Mir 
R/O New Colony, Tehsil & I)istrict Puiwama 

vide Notification No. 769 of 2020/RG/LP Dated 30.12.2020 has been 

declared as Absolute/FinaL 

By Order 

No:L RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubcation in the next issue of 

Government Gazette. 
4. President. District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Subaya Mshtaq, Advocate 

for information and necessary action. 



. 

Mohammad Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No:  Jd( C 4 /RGILP Dated:( 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pious Mudgil 
DIO Satish Kumar Sharma 
RIO Ward No.3, Phinter, Tehsil Billawar, District Kathua 
A/P H.No. P 2/65, Satwari Cantt, Jammu 

vide Notification No.629 of 2021/RG/LP Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: Lj 1\( ,  RGILP Dated: ( .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and alsO keeping record of the same. 
7. Ms. Pious Mudgil, Advocate 

...for information and necessary action. 

Registrar (Adni.) 



)• 
Mohammad Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRG/LP Dated:( 9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Manzoor Ahmad Ganaie 
SIO Bashir Ahmad Ganaie 
RIO Kujar, Chanapora, Tehsit & District Ganderbal. 

vide Notification No. 94 of 2020/RG/LP Dated 22.10.2020 has been declared 

as Absolute/Final. 

By Order 

No: RGILP Dated: f 9.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manzoor Ahmad Ganaie, Advocate 

...for information and necessary action. 



1ohamIuiid Yasin Beigh) 

2/Registrr (Adm.) 

By Order 

23 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: YJ- /RG/LP Dated:H.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishfaq Ahmad Shah 
SIO Mohammad Ashraf Shah 
RIO Hakura Badasgam, Tehsil Dooru, District Anantnag 

vide Notification No. 586 of 20211RG1LP Dated 03.07.2021 has been 

declared as Absolute/Final. 

No: 7-\ (7 — ii —  RGILP Dated:  [9  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Shah, Advocate 

for information and necessary action 

Registrar (Adm.) 



c'' 2( 
\ I 

MohamiIit Yasin Beigh) 

egistr4r (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ')_c)-L-. /RG/LP Dated:\9.09.2022  

Provisional admission as an Advocate, granted under the Advocates 

Act. 1961 in favour of: 

Ms. Monisa Ashraf 
D/O Mohd Ashraf Dar 
R'O Seefan Khanabal, District Anantnag 

vide Notification No.1042 of 2020/RC/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

No: T\  . ô j RGILP Dated: 

 

.09.2022 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the sarrie. 
7. Ms. Monisa Ashraf, Advocate 

...for information and necessary action. 

c__'• \ i / 
Regisfrar (Athn.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: cQ_-/RG/LP Dated:\ .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sadiya Sidiq 
D/O Mohd Sidiq Lone 
RIO Mirza Kamil Sahib Hawal Srinagar, Tehsil & District Srinagar 

vide Notification No.660 of 2021/RG/LP Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohainiad Yasin Beigh) 

iRegistra (Adm.) 

No:  \ I (S- )- I RGILP Dated:  /  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sadiya Sidiq, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  1- IRGILP Dated:\9 .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syed Arojel Arish 
D/O Peerzada Mohamad Ayoub 
RIO Rajpora Puiwama, Bapora, Tehsil & District Puiwama 

vide Notification No. 659 of 2021/RGILP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammaff Yasin Beigh) 

'7lvRegistra4 (Adm.) 

No:' t L9  RGILP Dated: I  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Arojel Arish, Advocate 

...for information and necessary action. 

1Registiar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: 9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kashish Mahajan 
D/O Sudershan Kumar Gupta 
RIO Nagarota, Gujroo, Tehsil Ramkot, District Kathua 
A/P H.No.7, Shiva Enclave, Sec-2, 
Pamposh Colony, Janipur, Jammu 

vide Notification No.1615 of 2020/RG/LP Dated 11.03.2020 has been 

declared as Absolute/Final. 

By Order — -)- 

(MohamInd Yasin Beigh) 

Registra (Adm.) 

No:I (') RGILP Dated:  / 
Q1   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keepipg record of the same. 
7. Ms. Kashish Mahajan, Advocate 

...for information and necessary action 

Registrar (Adm.) 
9v 
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HIGH COURT OF JAMML1  & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Oaf Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: )iC7 -oV)..-- /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaista Pandit 
DIO Noor Mohd Pandit 
RIO Kanipora Kralapora Soliyah Colony, Telisil B. K. Pora, District Budgarn 

vide Notification No. 716 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistra\ (Adm.) 

No:~.. (s(3   RGILP Dated: 
___ 

Copy forwarded to the: 

1. Princpal District and Sessions Judge, Budgam.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recorc of the same. 
7. Ms. Shaista Paudit, Advocate 

for information and necessary action. 

egis'rn.)T 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /2/62  IRGILP Dated: (o9.2o22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arif Hussain Bhat 
S/O Nazir Ahmad Bhat 
RIO Hakura Badsgam, Tehsil Dooru, District Anantnag 

vide Notification No. 68 of 2020/RG/LP Dated 22.10.2020 has been declared 

as Absolute/Final. 

By Order 

Mohamñiiid Yasin Beigh) 

No:  

egistra 

RGILP Dated: .09.2022 

(Adm.) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. ArifHussain Bhat, Advocate 

for information and necessary action. 

) 

Registrar (Adm.) 

/ 
1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRG/LP Dated:J3.O9.2O22 
-S 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Sala Ud Din 
SIO Mohd younis 
RIO Village Khanetar, Tehsil Haveli, District Poonch 
A/P Nowabad, Sunjwan, Jainmu 

vide Notification No.990 of 20201RG/LP Dated 09.01.2020 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registr (Adm.) 

No: RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Sala Ud Din, Advocate 

...for information and necessary action. 



n 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: /RG/LP Dated: t1.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Kaffait 
S/O Walait Hussain 
RIO Dara Dullian, Mohalla Qazian, Tehsii Haveli, District Poonch 

vide Notification No. 751 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

By Order 
,,. \)ç 

(Mohammad Yasin Beigh) 

,Registrar Adm.) 

No: dtrô- 7  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Kaffait, Advocate 

for information and necessary action. 

r-.-- 

egistrar (Adm.) 

RGILP Dated: / a,109•2022 
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I-uGH COURT OF JAMMLJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 5 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

/RG/LP Dated: )' .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sufoora Mehraj 
D/O Mehraj Ahmad Malik 
RIO Guishan Bagh Near Fruit Mandi, Tehsil Sopore, District Baramulla 

vide Notification No. 657 of 2021/RG/LP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

 

• 

(Mohammad Yasin Beigh) 

l)egistrai (Adm.) 

No: 9 RGILP Dated:  /t   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sufoora Mehraj, Advocate 

for information and necessary action 

No: 

) .\ 
Registrar (Adm.) 
9iv 



hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:J .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Basit Zubair 
S/O Javid Ahmad Wani 
RIO Khar-pora Srandoo, Tehsil & District Kulgam 

vide Notification No.692 of 20211RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 

Mohainmad Yasin Beigh) 

egistrar (Adm.) 

No: 3/i 6 RGILP Dated: /9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Basit Zubair, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \-mS o)2L_ IRGILP Dated: 9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Momin Yaseen Shah 
S/O Mohmad Yaseen Shah 
RIO Kachan Ganderbal, Tehsil & District Ganderbal 

vide Notification No. 699 of 2021/RG/LP Dated19.07.2021 has been declared 

as Absolute/Final. 

By Order (AJ 

(MohamIiiàd Yasin Beigh) 

Jegistrai(Adm.) 

No: c-  L 1 RGILP Dated:  (9  .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Momin Yaseen Shah, Advocate 

...for information and necessary action. 

\ 

Regit  Adm.) 



\— 
egistiir (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: \-S-\ /RG/LP Dated:H.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Guizar Hanifa 
D/O Molvi Sheakh Gulam Mohammad 
RIO Mughal Masjid Hawal, 
Tehsil & District Srinagar 

vide Notification No. 579 of 20211RG/LP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 

Mohamma s Yasin Beigh) 

'ji,-Registr a (Adm.) 

No:1  \11— I . RGILP Dated: 9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Guizar Hanifa, Advocate 

...for information and necessary action. 



Registrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4' Z~-IRG/LP  Dated:929..O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Birjis Qadr 
D/O Naseer Ahmad 
RIO Beigh Pora, Bagh-e-Mehtab, Chanapora, District Srinagar 

vide Notification No. 398 of 2O2OIRGILP Dated 08.12.2020 has been 

declared as Absolute/Final. 

By Order c'- 
. 

(Mohammad Yasin Beigh) 

R/egistrar (Adm.) 
'V 

No: 3  /' ( 9 RGILP Dated:2..  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Birjis Qadr, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising 1owers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: SS /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tajamul Islam 
S/O All Mohd Rather 
RIO Awaneera Zainapora, Astan Mohllah, District Shopian 

vide Notification No.717 of 20211RG1LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

egistçar (Adm.) 

No:')_V7 ')-  RGILP Dated: .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informaon 

and also keeping record of the same. 
7. Mr. Tajamul Islam, Advocate 

for informaton and necessary action 

Registrar 
/ 

I 

Adni)' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  - /RG/LP Dated: (3o9.2o22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Depinder Kumar Panhotra 
SIO Shivram 
RIO Rehal Dhamalian, Bishnah, Jammu 

vide Notification No. 1014 of 2O21IRGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(MohamuiTid Yasin Beigh) 
Regitrar (Adm.) 

No:a)_(.j 3(- RGILP Dated: 1 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Depinder Kumar Panhotra, Advocate 

...for information and necessary action. 



,). \__ 
Regislar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  -S7 /—IRGILP Dated:N'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aqib Rasool 
SIO Gh Rasool Malik 
RIO Dawlatpora, Kreeri, District Baramulla 

vide Notification No. 685 of 20211RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order o—s ---- 
. 

(Mohammad Yasin Beigh) 

cRegistraç (Adm.) 

No: t -i/— —  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aqib Rasool, Advocate 

...for information and necessary action 
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hIGH COURT OF JAMMU & KASHMI AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Sectiou 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No:    IRG/LP Dated: I 9M9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arshad Ahmad 
S/O Mi Mohd 
R'O Chambi Trar, Simba!, Koteranka, District Rajotiri 

vide Notification No.1238 of 2019/RG/LP Dated 01.01.2019 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

cjRegist9r(Adrn.) 

No:( )37--1 4-  RGILP Dated:j .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CRC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshad Ahrnad, Advocate 

...for information and necessary action. 

r• 
\\__i c19 -)'-)--- 

Tegist1 ar (Adim) 
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HIGH COURT OF JAMMU & KASHM1R AND LAII)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: i'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Maqbool Ahined 
SIO Mohd Sharief 
RIO Shiba Ward No.5, Sangla Surankote, District Poonch 

vide Notification No. 758 of 2020/RGILP Dated 30.12.2020 has been 

'declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

13egistrar(Adm.) 

No: 
 //j'i S RGILP Dated: JfO9.2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubUcation in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-.Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Maqbool Ahñied, Advocate 

...for information and necessary action. 

e gis  r (Adin..) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: IRG/LP Dated: /.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Heena Rehman 
D/O Abdul Rehman 
RIO Rajdhani, Tehsil Manjakote District Rajouri 
A/P Ward No.4 Malyar Mohalla Rajouri 

vide Notification No. 469 of 2021/RG/LP Dated29.03.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

istrarA(Adm.) 

No: RGILP Dated: / 9.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Heena Rehman, Advocate 

...for information and necessary action. 

Registrar 



J .  \ — \ 
(Mohani'flfad Yasin Beigh) 

jegistra!(Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

/RG/LP Dated: /.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pakeeza Maqbool 
DIO Moham mad Maqbool Mir 
RIO Yadipora Rafiabad, Mir Mohalla, Sopore Tehsil Watergam, District 
Ba ram u ha 

vide Notification No.761 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

No: 

No: ' U' RGILP Dated: 

 

.09.2022 

     

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pakeeza Maqbool, Advocate 

...for information and necessary action. 

(. 
egis rr (Adm.) 



44 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2 /RG/LP Dated:/Cf.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pawandeep Kour 
D/O Didar Singh 
R'O H.No.305, Sec-6, Lane -14C, Nanak Nagar, Tehsil Bahu, District Jammu 

vide Notification No.502 of 2021/RG/LP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order ov. 
c). \ 11 

(MohamIifad Yasin Beigh) 

qegistra1(Adm.) 

No: 3t9 '9  RG!LP Dated:  J6/j.o2o22  

Copy forwarded to the: 

1. Principal District arid Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubcation in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pawandeep Kour, Advocate 

...for inforrnaUon and necessary action. 

cgistrr (Adrn.)' / 



0'.' - 
. 

(iViohammad Yasin Beigh) 

Registrai (Adm.) 

egistr 

1 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  f)3  /RG/LP Dated: /9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Naresh Kumar 
S/O Dev Raj 
RiO Village Paryal, Tehsil Marh, District Jammu 

vide Notification No.497 of 2021/RG/LP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order 

No:  / 1.- ft' RGILP Dated:  /'  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Naresh Kumar, Advocate 

for information and necessary action. 



egist1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  \ . 1 °-' /RG/LP Dated: 1 .09.2022 

C 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Amar Kumar 
SIO Jia Lal 
RIO Ward No.3, Maira, Tehsil Jourian, District Jammu 

vide Notification No. 479 of 2021/RGILP Dated 29.03.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohainmad Yasin Beigh) 

Registrar (Adm.) 

No: 2) RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amar Kumar, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: Q - IRGILP Dated: \ .09.2022 

(I 
Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shanum Gupta 
SIO Sanjesh Gupta 
RIO H.No.147, Raghu-Nath Pora, Jammu 

vide Notification No.1741 of 20191RG1LP Dated 30.03.2019 has been 

declared as Absolute/Final. 

By Order 

(Mohaminad Yasin Beigh) 

Registrai(Adm.) 

No: 10 RGILP Dated:  I '  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shanum Gupta, Advocate 

for information and necessary action. 

Regisar (Adm.) 

V 
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HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: / U ,. /RG/LP Dated: / M9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Tahir Bhat 
S/O Mohd Rafiq Bhat 
R/O Ward No.5, Batote, Bhat Mohalla, Tehsil Batote, District Ramban 

vide Notification No. 484 of 2021/RG/LP Dated Q7.O6.2O21has been declared 

as Absolute/FinaL 

By Order 
\ - 

(Mohamiad Yasin Beigh) 

,,Registra (Adrn.) 

No: 3  i.- 9/ RGILP Dated:  (1  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of lndia, New Delhi. 
3. Manager, Governrnerd Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court  of J&K and Ladakh, Srinagar for uploading on 

the official websit6. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Tahir Bhat, Advocate 

...for information and necessary action. 

gisficirn.)' 



?I1 (Adin.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: '")-  /RG/LP Dated: fl .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Harshain Upadhyay 
S/O Naresh Chander Sharma 
RIO Haysath, Tehsil Ghagwal, District Samba 

vide Notification No.470 of 2021/RG/LP Dated29.03.2021 has been declared 

as Absolute/FinaL 

By Order 
. \_-__' 

(Mohammad Yasin Beigh) 

Registrar (Adrn.) 

No: \ ''o - S RGILP Dated:  t9  .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC a-Courts High Court of J&K and Ladakh, Srinagar for uploadng on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harshain Upadhvay, Advocate 

...for information and necessary action 



—(T . 
(Mohammad Yasin Beigh) 

Rgistraij (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated: .O9.2O22 

c 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sumeet Kumar 
SIO Bat Krishan 
RIO Ambaran (Degha) Tehsil- Akhnoor, Jammu 
A/P Ward No.13, H.No.11, Adarsh Colony, Sungat Morh Akhnoor, Janirnu 

vide Notification No.517 of 2021/RG/LP Dated3l.03.2021 has been declared 

as Absolute/Final. 

By Order 

No:  ?,Y\ L\ RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sumeet Kumar, Advocate 

for information and necessary action 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: c )')- /RG/LP Dated: t?.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Sheeba Rafiq Wani 
D/O Mohd Rafiq Wani 
RIO Qamarabad, Qamarwari, Srinagar 

vide Notification No. 765 of 2021/RG/LP Dated12.08.2021 has been declared 

as Absolute/Final. 

By Order 
. 

çMoham adYasin Beigh) 

yRegistra (Adm.) 

 

No: 31 3 - if-  RGILP Dated:  I  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Sheeba Rafiq Wani, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  / o /RG/LP Dated: /9.09.2022  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tasleema Rasool 
DIO Ghulam Rasool Bhat 
RIO Nadir Gund Peer Bagh, 
Chanapora, Srinagar 

vide Notification No.1197 of 2021/RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

'1,-Registrr (Adm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tasleema Rasool, Advocate 

for information and necessary action 

RGILP Dated: /9 .09.2022 

Registrar (Adm.) 
/ 



v-' 

(Mohammad Yasin Beigh) 

3egistrai(Adm.) 

By Order 

HIGH COURT OF JAMMtJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: )-* IRGILP Dated: /'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Asif Mustafa 
S/O Chulam Mustafa 
RIO Chanthan Gulabpora, Tehsil Lar, District Ganderbal 

vide Notification No.734 of 2021/RGILP Dated 12.08.2021 has been 

declared as Absolute/Final. 

No: / 5LI ..- Ci RGILP Dated: /c)  .09.2022 

Copy forwarded to the 

1 Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Counci! of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e.-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asif Mustafa, Advocate 

...for information and necessary action. 

Registiar (Adtn.)1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:
I

/RG/LP Dated: / .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ummar Ayoub Qazi 
S/O Mohd Ayoub Qazi 
RIO Ward No.5, Mohalla Gazian, Dara Dullian, Tehsil Haveli, District Poonch 

vide Notification No.1291 of 2019/RG/LP Dated 02.01.2019 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

egistra(Adm.) 

No: 7) RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ummar Ayoub Qazi, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No. cy9o)' /RG/LP Dated: t?.O9.2O22 
I 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishfaq Bashir Dar 
S/O Bashir Ahmad Dar 
RIO Lalpora Lolab, Dar Mohalla, Tehsil Lolab, District Kupwara 

vide Notification No. 589 of 2021/RGILP Dated 03.07.2021 has been 
declared as Absolute/Final. -. 

ByOrder 

Mohammad Yasin Beigh) 

egistra(Adm.) 

No:  313 9 RGILP Dated: (9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Bashir Dar, Advocate 

for information and necessary action. 

gisiIm.)1 



CAt 

i- 1' 
Mohammad Yasin Beigh) 

egistra (Adm.) 

By Order 
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HIGh COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION 

No:  )1t1 L0 )4-  /RG/LP Dated: /.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Insha Wall Dar 
DIO Wall Mohainmad Dar 
R/O Sadak Ingalath Mandi, Anantnag-192101 

vide Notification No.1204 of 2018/RG/LP Dated 17.11.2018 has been 

declared as Absolute/Final. 

No:  31 7-C    RGILP Dated:  / 7  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of !ndia, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. !ncharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Insha Wall Dar, Advocate 

...for information and necessary action 

f .  \____—_ 
Regisuar (Adm.) 



& 

Mohammad Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bai- Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: __ cO )'J' /RG/LP Dated: /9.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mariya Rasool 
DIO Ghularn Rasool Mir 
RIO Old Nishat, Shah Mohalla, Tehsil Nishat, District Srinagar 

vide Notification No.461 of 2020/RG/LP Dated 10.12.2020 has been declared 

as Absolute/Final. 

By Order 

No:  3) )-  RGILP Dated:  /9  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mariya RasooL Advocate 

for information and necessary action. 

Regstrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: C /RG/LP Dated: (.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Suwaiba 
D/O Mohammad Amin Malik 
RIO Umer Colony B, Lane No.5, H.NO.581, Lal Bazar, Srinagar 

vide Notification No.536 of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

ByOrder 

(Mohammad Yasin Beigh) 

%,Registrr(Adm.) 

No:  313 9j 7o o RGILP Dated:  (  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Suwaiba, Advocate 

for information and necessary action. 

Registrar (Adrn.)' ' 
V 



5 () 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  ))1- /RG/LP Dated: ! .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Shafait Choudhary 
S/O Altaf Hussain 
RIO Village Bad hoon, Tehsil & District Rajouri 

vide Notification No. 1 of 2018/RG/LP Dated 05.04.2018 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

CRegistra (Adm.) 

No:  2)1 110/ -O RGILP Dated:  /  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Shafait Choudhary, Advocate 

...for information and necessary action 

. egistir (Adm.) 



Registruii (Adm,) / 

6(1 

HiGH COURT OF JAMMU & KASHM1R AND LA1)AKH AT SRiNAG'\i. 
(Exercising powers of Bar Council tiider Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ______ /RG/LP Dated: I O9.2O22 

Provisional admission as an Advocate, granted under' the Advocates 

Act, 1961 in favour of: 

Mr. Shahid Rashid Bhat 
SIO Abdul Rashid Bhat 
RIO Aishmuqam, Mir Mohalla, Pahalgam, Anantnag 

vide Notification No.945 of 2019/RG/LP Dated 22Ji.2019 has been declared 

as Absolute/Final, 

By Order 

(Wlohamrnad Yasin Beigh) 

egistra (Adm.) 

No: L1J RG/LP Dated: . O92O22 

Copy foTwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the net issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahid Rashid Bhat, Advocate 

....or information and necessary action. 



,__•

o I ,0 

(Mohammad Yasin Beigh) 

Registr (Adm.) 

61 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: YCt 9 IRGILP Dated:( O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zakir Ahinad Parray 
SiO Guizar Ahmad Pariay 
RIO Sempora Derapora Yaripora Kulgam 

vide Notification No. 443 of 2020/RG/LP Dated 09.12.2020 has been 

declared as Absolute/Final. 

By Order 

No: m\Lt RGILP Dated: (_9 .O92O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zakir Ahrnad Parray, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ~-C">>-/RG/LP  Dated: (.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tahir Abdullah Bhat 
S/O Mohammad Abdullah Bhat 
RIO Dharnumbal, Krankshivan Takiabal Sopore, Baramulla 

vide Notification No.889 of 2018/RG/LP Dated 17.10.2018 has been declared 

as Absolute/Final. 

By Order 

('Iohammad Yasin Beigh) 
egistrr (Adm.) 

No:1C1S/—S RGILP Dated: 

 

.09.2022 

  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tahir Abdullah Bhat, Advocate 

for information and necessary action. 



4?ohammad Yasin Beigh) 

,-4egistrac (Adm.) 

63 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \c /RG/LP Dated:cO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ziya UI Nisa 
DIO Mohammad Ramzan Wani 
RIO Bagati Kani Pora, Sheikh Dawood Colony, Budgam 

vide Notification No. 1702 of 2019[RGILP Dated 30.03.2019 has been 

declared as Absolute/Final. 

By Order 

No:\ SS- (3_  RGILP Dated:-C).O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ziya UI Nisa, Advocate 

for information and necessary action. 

oi— 

Registiir (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: I /RG/LP Dated:)-(O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavôurof: 

Mr. Sadahat All Khan 
S/O Sadarit All Khan 
RIO Kalaban, Tehsil Mcndhar, District Poonch 

vide Notification No.769 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

MohaiIiñiad Yasin Beigh) 

),Registr (Adm.) 

No: ____ RG/LP Dated:Ø.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sadahat All Khan, Advocate 

for information and necessary action. 

rr 



65 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar ounci1 under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t-9 IRGILP Dated.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shivantika Gupta 
DIO Sanjay Gupta 
RIO Bhimber, Bakshi Nagar, Jammu 
A/P House No.16, W'ard No.41, Friends Colony, Opp. BSF Head Quarter, 
Paloura, Jam mu 

vide Notification No.1696 of 2020/RGILP Dated 16.03.2020 has been 

declared as Absolute/Final. 

By Order , 
j) \ 
Mohathnad Yasin Beigh) 

egistar (Adm.) 

No:Ic7J.-7  4  RGILP Dated:'LcO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivantika Gupta, Advocate 

.....for information and necessary action. 

(.cgistIar (Adm. 



66 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

N 

NOTIFICATION  

-o\J1_. /RG/LP Dated:)-cO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shallu Devi 
D/O Ram Paul 
RIO Village Goshan, Tehsil Mandrian, District Jammu 
A/P H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu 

vide Notification No.1704 of 2020/RG/LP Dated 16.03.2020 has been 

declared as Absolute/Final. 

By Order -- --- 

,. 

Mohammad Yasin Beigh) 

egistar (Adm.) 

No:?j 7 7- 3,  RGILP Dated: t~-C.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shallu Devi, Advocate 

for information and necessary action. 

( \Reglstrar (Adm.) 



67 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No ' .- i__ c)- /RG/LP Dated:)O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Asim Shaizad 
S/O Mohd Maqbool 
RIO Farwala P/O Palam, Tehsil & District Rajouri 
A/P Gujjar Nagar, Jam mu 

vide Notification No.1763 of 2020/RG/LP Dated 06.05.2020 has been 

declared as Absolute/Final. 

By Order 

MohanhThiid Yasin Beigh) 

egistr (Adm.) 

No: - 9  RGILP Dated:L/ .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asim Shaizad, Advocate 

for information and necessary action. 

. 

( egistrar (Adm.) 



( 

#) \__

\ 

(Mohammad Yasin Beigh) 

egistrr (Adm.) 

By Order 

68 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t':TIc /RG/LP Dated: )O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ashish Kumar 
S/O Krishan Saroop Dhar 
RIO Bhata, Cherji, Tehsil & District Kishtwar 
A/P Trilokpur, Baskar Vihar, Jammu 

vide Notification No.745 of 2020/RG/LP Dated 30.12.2020 has been declared 

as Absolute/Final. 

No:\/  RGILP Dated:r,I() .09.2022 

   

Copy forwarded to the: 

1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatior 

and also keering record of the same. 
7. Mr. Ashish Kumar, Advocate 

....for information and necessary action 

Rcgistxar (Adm.) 
), ( 



. 
Mohammad Yasin Beigh) 

egistra (Adm.) 

By Order 

istiAdrn.)\ 
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HIGH COURT OF JAMMU & KASHM.R AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:L -L /RG/LP Dated:.)b.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Yahya Ibrahim 
S/O Mohd Ibrahim Magray 
R/O Trahpoo Achabal District Anantnag 

vide Notification No.1162 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No:N  S  '7 7  o'  RG/LP Dated: ) .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yahya Ibrahini, Advocate 

for information and necessary action. 



No:L=:',  L 
:c. IRGILP Dated:.O9.2O22 / 

70 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Bisham Pandhyal 
S/O Daleep Singh 
RIO VIII. Daihori, Tehsil & District Rajouri 

vide Notification No.1112 of 2020/RGILP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 
__)• \. — 

MohamiiI'ailYasin Beigh) 

egistrr (Adm.) 

No: 1ôL1_ /b  RG/LP Dated:j_.09.2022

r1 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bisham Pandhyal, Advocate 

for information and necessary action 

\ 

Regi trar (Adm.) 



71 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -cL  IRGILP Dated:)J9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Millan Parihar 
S/O Mangat Ram Parihar 
RIO Chicha, Tehsil Dachhan, District Kishtwar 
A/P H.No.128, Lane No.5, Anand Nagar, Bohri, Jammu 

vide Notification No.1621 of 2020[RG/LP Dated 12.03.2020 has been 

declared as Absolute/Final. 

-- 
By Order

y7. \-i 
CP 

(Mohammad Yasin Beigh) 
C , egistrr (Acim.) 

No:  \ i 1 -  RGILP Dated: t3O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Millan Parihar, Advocate 

for information and necessary action 

-. \_ 
Registrar (Adm.) 



7:.: 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: ,. 4 )o\y IRGILP Dated:)O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Om Singh 
S/O Munshi Ram Bandral 
R/O Kote Sanasar, Tehsil Batote, District Ramban 
A/P 260/E, Uttam Nagar, By-Pass Kunjwani, Jammu 

vide Notification No. 1644 of 2020/RGILP Dated 12.03.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohanimad Yasin Beigh) 

Jegistrr(Adm.) 

No:\ ..—\ % —  RGILP Dated: Ii.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Ubrarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Om Singh, Advocate 

for information and necessary action. 

/ 

Regisir (Adm.) 
'4V 



egist i (Adm.) 

73 

HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINA CAR 
(Exercising powers of Bar (2ouncii under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \. /RG/LP Dated:-tO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Prabhakar 
S/O Faquir Chand 
RIO Village Jandrore, Mohalla Chigli Garh, Tehsil Ram Nagar, District 
Udhampur 

vide Notification No.1087 of 2020/RG/LP Dated 10.01.2020 has been 
declared as Absolute/Final. 

By Order 

Mohainmad Yasin Beigh) 

egistrr (Adm.) 

No: )— RGILP Dated:). (.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhanipur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Prabhakar, Advocate 

for information and necessary action. 



.  
Mohammad Yasin Beigh) 

egistra (Adm.) 

By Order 

egistafAdm.) 

74 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: >-c))_4RG/LP  DatediO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sachin Singh 
SIO Jalam Singh 
RIO Village Kundra, Tehsil & District Reasi 

vide Notification No.1205 of 2020/RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

No: 1 6 L )  RG/LP Dated: .09.2022
V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informat:on 

and also keeping record of the same. 
7. Mr. Sachin Singh, Advocate 

for information and necessary action. 



75 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:L IRGILP Dated )- 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tabassum Sajad Paray 
S/O Sajad Ahmed Paray 
RIO Village Arai, Tehsil Mandi, District Poonch 
A/P Mohalla Shankar Nagar, Ward No.11, H.No.240, Poonch 

vide Notification No. 1194 of 20201RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 
,). 
Mohammad Yasin Beigh) 

egistraii (Adm.) 

No: (-. O RGILP Dated:)_c_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tabassum Sajad Paray, Advocate 

for information and necessary action. 

0 

Regis car (Adm.) 
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HIGH COURT OF JAMMEJ & KASUMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Couticil under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: .L IRG/LP Dated:)...tO9.2O22 

  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Danish Singh Bedi 
SIO Satvinder Paul Singh Bedi 
R/O E-6 Nidheesh Apartments, Trikuta Nagar, Jammu 

vide Notification No.992 of 2O2OIRGILP Dated 09.01.2020 has been declared 

as Absolute/Final. 

By Order 
. \ 

MoIiaininad Yasin Beigh) 

-4,Registra (Adm.) 

No: h (4( '-  7 RG!LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Singli Bedi, Advocate 

for information and necessary action. 

is tiTr(Adm.) 



77 

HIGH COURT OF JAMMU &. KASHMIR 1Nl) LADAKH AT SRINAGAR 
(Exercising powers ofar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRG/LP Dated:)-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jattan Singh Gill 
S/O Rattan Singh Gill 
RIO Plot 9, 2' Extension, Karan Nagar, Jammu 

vide Notification No.982 of 2020/RG/LP Dated 09.01.2020 has been declared 

as Absolute/Final. 

By Order 

(Moliammad Yasin Beigh) 

cyegistrar (Adm.) 

No: ___ RG/LP Dated: 4.i .09.2022 

   

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jattan Singh Gill, Advocate 

for information and necessary action. 

Adxn.) Østrar 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \ R c L -)-- /RG/LP Dated :)-t.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mehtab Guizar 
S/O Guizar Hussain 
RIO Sagrawet (Ward No.2), Dara Darhal, Rajouri 
A/P Mominabad, Bathindi, Lane No.6, House No.21, Jammu 

vide Notification No.1031 of 2020/RG/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order j\ 
a—). 

(Mohammad Yasin Beigh) 
CRegistrr  (Adm.) 

No:  / £ SS- /  RGILP Dated: )(- .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mehtab Guizar, Advocate 

for information and necessary action 

. \_____-_
\ 

Registar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: k-\ CJ )  ( L /RG/LP Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Monika Thakur 
D/O Ramesh Chander Thakur 
RIO Viii. Pora Balla, Post Office Kilhotran Tehsii Gandoh, District Doda 
A/P Sector-2, House No.184, Roop Nagar, Jam mu 

vide Notification No.1034 of 2020/RG/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order 

No: ( -Ek  RGILP Dated: 

(Y'J 

--- \ 

(Mohammad Yasin Beigh) 

cRegistrir (Adm.) 

.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Monika Thakur, Advocate 

for information and necessary action. 

\ 

Registrr (Adm.) 



. -so. 
(Mohammad Yasin Beigh) 

egistra (Adm.) 

HIGH COURT OF JAMMU & KASHMIIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: (rC /RG/LP Dated:)O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neetu Kurnari 
D/O Garu Ram 
RIO Netar Kothain Barnai, Tehsil and District Jam mu 

vide Notification No.1045 of 2020/RGILP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order 

No:  [ U RG/LP Dated:)j .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neetu Kumari, Advocate 

....for information and necessary action. 

.. 
Registrar (Adm.) 



Registar (Adrn. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Conci1 under Seclion 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: (T  —/RG/LP Dated:)-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neha Saini 
D/O Omkar Singh 
RIO Village Sarora PlO Akalpur, Tebsil Marh, District Jammu 

vide Notification No.1048 of 2020/RGILP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order •CA7 

(Mohammad Yasin Beigh) 
C ,,Registra  (Adm.) 

No:  ) )—. RGILP Dated: .09.2022 

Copy forwarded to the: 

Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC eCourts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neha Saini, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  t?5? ) IRGILP Dated:)-(j09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sheetal Razdan 
D/O Kuldeep Krishan Razdan 
RIO H.No.842, Subash Nagar, Jammu 

vide Notification No.874 of 2019/RG/LP Dated 18.10.2019 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

'égistra (Adm.) 

No:?1 (:: 54 — ()  RGiLP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sheetal Razdan, Advocate 

for information and necessary action. 

gisrir (Adm) 



Mohammad Yasin Beigh) 

egistra (Adm.) 

o " 
OS) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: IRGILP Dated:)O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arsh Vardhak Katoch 
S/O Rakesh Singh 
RIO H.No.28, Sec-B-i, Lane No.1, Laxmi Puram, Chinore, Bantalab, Jam mu 

vide Notification No.908 of 2019/RG/LP Dated 22.11.2019 has been declared 

as Absolute/Final. 

By Order 

No:f  qq-7 ()  RGILP Dated:L.ç_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arsh Vardhak Katoch, Advocate 

for information and necessary action. 



2V —') r- 
o. 

(Mohammad Yasin Beigh) 

I3egistrr (Adm.) 

09.2022 

84 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: c\ L/RG/LP Dated  O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Anchal Sagoch 
D/O Yash Paul 
RIO Near Govt. Hr. Sec. School, Paloura, Jammu 

vide Notification No.1006 of 2020/RG/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order 

No[?t 7 c7 I RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anchal Sagoch, Advocate 

for information and necessary action. 

star (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -c'_ /RG/LP Dated-c.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Amir Shazad 
S/O Mohd Sajad 
RIO Sakhi Maddan, Tesil Mendhar, District Poonch 

vide Notification No.997 of 2020/RG/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

By Order V ¼ 
. \_____ 

(ivioliammad Yasin Beigh) 

(,,Registr1 (Adm.) 

No: 7 I  — RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amir Shazad, Advocate 

for information and necessary action 

Registrar (Adm.) 



cr 
- 

(Mohammad Yasin Beigh) 

egistra (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  liii IRGILP Dated:)-o09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neelofar Rafiq 
D/O Rafiq Ahmad Reshi 
RIO Khushipora HMT, Shalteng Srinagar 

vide Notification No.860 of 2018/RG/LP Dated 17.10.2018 has been declared 

as Absolute/Final. 

No: ? I 7 )L_- )'7  RGILP Dated: .09.2022
/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neelofar Rafiq, Advocate 

for information and necessary action. 

Registrtr (Adm.) 



Mohammad Yasin Beigh) 

egistra (Adm.) 

.09.2022 

87 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: kS ~-D-')-- IRGILP Dated:)-D.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaheela Khurshid 
D/O Khurstiid Ahmad Bhat 
RIO Zakura, North, Srinagar 

vide Notification No.810 of 2019/RG/LP Dated 20.09.2019 has been 

declared as Absolute/Final. 

By Order 

No: f 75 £f L7  RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaheela Khurshid, Advocate 

for information and necessary action. 

..Kegistr (Adm.) 

 



1 

.\ 

Regtstçar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  IRGILP Dated:l<09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pooja Sharma 
D/O Ram Saroop Sharma 
RIO V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jam mu 

vide Notification No.1071 of 2020/RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

ègistra (Adm.) 

No: RGILP Dated:.)-n  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Sharma, Advocate 

....for information and necessary action. 



89 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961) 

NOTIFICATION  

No:  1\1 4, — IRGILP Dated:&O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pandit Sarinad Ayoob 
SIO Mohd Ayoob Pandit 
R/OLajoorah, Tchsil & District Puiwama 

vide Notification No.113 of 20201RG/LP Dated 22.10.2020 has been declared 

as Absolute/Final. 

By Order CAP Cr C\ 

(Mohammad Yasin Beigh) 
c
,

egistra(Adm.) 

No: LT1 —. Lj3RGILP Dated: -e .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pandit Sarmad Ayoob, Advocate 

for information and necessary action. 

—. 
CAt 

Registrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: I I L1 4 IRGILP Dated ).O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sunidhi Bala 
D/O Bahadur Singh 
RIO Ward No.4, near Govt. Girls Hr. Sec. School Kalsian, Tehsil Nowshera, 
District Rajouri 

vide Notification No.1216 of 2020 RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 
ç). 

(Mohammad Yasin Beigh) 

3Registrr (Adm.) 

No:  £-'i -. /  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sunidhi BaJa, Advocate 

for information and necessary action. 

gisaiZIm.) 
\0\ 



By Order G-" 
I-).  

(Mohammad Yasin Beigh) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  ''< /RG/LP Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ranjna Bhan 
DIO Moti Lal Bhan 
RIO H.No.288, Rehari Colony, Han Singh Nagar, Jammu 

vide Notification No.463 of 2O21IRGILP Dated 26.03.2021 has been 

declared as Absolute/Final. 

egistrr (Adm.) 
2 

No: RGILP Dated: 2C .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ranjna Bhan, Advocate 

for information and necessary action. 

1Regstrar (Adm.) 



. 

(Mohammad Yasin Beigh) 

egistrtr (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  3'? -222 IRGILP Dated:2'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nazakat Nazir 
S/O Nazir Ahmad Mir 
RIO Brath Kalan, Tehsil Sopore, District Baramulla 

vide Notification No. 104 of 2O2OIRGILP Dated 22.10.2020 has been 

declared as Absolute/Final. 

No: 3" 7 7 RGILP Dated: .)  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nazakat Nazir, Advocate 

for information and necessary action. 

). \________- 

Registrar (Adm.)'\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRIENAGAR 
(Exercising powers of Bir Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /3/6)  ( 4O9    IRGILP Dated:&O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aaqib Farooq 
SIO Farooq Ahmad Mir 
RIO Chek-E-Méthan Bagh-E-Mehtab, Chanapora, Srinagar 

vide Notification No.805 of 2018/RGILP Dated 15.102018 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

gistrar1 (Adm.) 

No:  ' 7 RG/LP Dated: O .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aaqib Farooq, Advocate 

for information and necessary action. 

• . \--- T- 
Registrar (Adm.) \ 



.. Registrar (Adm.) 

V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -2 O--- /RG/LP Dated).O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sudershan Kumar 
S/O Romesh Chander 
RIO Kainbal Danga, Sagalta, Tehsil & District Udhampur 

vide Notification No.1754 of 2018/RG/LP Dated 12.03.2018 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registraf (Adm.) 

No: 16"Y J RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sudershan Kumar, Advocate 

for information and necessary action. 



CrJ 
. 

(iviohammad Yasin Beigh) 

egistar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 132 O o,A )_
IRGILP Dated: 2009.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Karman Johal 
S/O Kuiwant Singh Johal 
R'O 132-A, Gurnam Niwas, Wazarat Road, District Jammu 

vide Notification No.1352 of 2017/RG/LP Dated 20.12.2017 has been 

declared as Absolute/Final. 

2i 
No:  ' '-' /9  RGILP Dated:  c2.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Karman Johal, Advocate 

....for information and necessary action 

I-) .
\ Regis rar (Adm.) 



Adnt) 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Ha Cuuncil tinder Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abhishek Jasrotia 
SIO Inder Singh Jasrotia 
RIO Village Sapran P.O Chandwan, Tehsil Hira Nagar, District Kathua 

vide Notification No.1095 of 2020/RG/LP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 
'-7 

(Mohammad Yasin Beigh) 

C)egistra(Adm.) 

No:/?  '—(p?' RGILP Dated: -26 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhishek Jasrotia, Advocate 

for information and necessary action. 
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HI(;H COURT OF JAMMU & KASHMIR AND LADAKFI AT SRINAGAR 
(Exercising powers ofBeL oincif under Sedon 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t3,22 D
IRGILP Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syed Zeshan Haider Kazmi 
S/O Syed Zaki Haider 
RIO Village Mangiar, Tehsil Haveli, District Poonch 
A/P-.104A Bhawani Nagar, Janipur Street, Kheer Bhawani Mandir, Jammu 

vide Notification No.532 of 2021/RGILP Dated 31.03.2021 has been eclared 

as Absolute/Final. 

ByOrder I 

(Moharn.nad \asin Beigh) 

9 egistrr (Acim.) 

No:  /i9O 6- (F RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Poonch. 
2 Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Zeshan Haider Kazmi, Advocate 

for information and necessary action. 

Registr r (Adrn. 



98 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No , IRG/LP Dated: )o.O9.2O22 
41 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mithilesh Gour 
S/O Jyoti Prashad 
RIO W.No 1 Billawar, District Kathua 

vide Notification No.1284 of 2017/RG/LP Dated 07.12.2017 has been 

declared as Absolute/Final. 

By Order 
c 

Qt O 
\ 

(Mohammad Yasin Beigh) 

-egistrr (Adm.) 

No: /6 / -- i RGILP Dated:  )12  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mithilesh Gour, Advocate 

....for information and necessary action 

• __ 
tgistiar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  I 3 i )4 IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Asmita Sharma 
D/O Neeraj Sharma 
RIO H.No.450, Anand Street, Ambphalla, Jammu 

vide Notification No. 1640 of 2019/RGILP Dated 28.03.2019 has been 

declared as Absolute/Final. 

By Order r 

. 
(Mohammad Yasin Beigh) 

egistra (Adm.) 

No: / ) 2 - ~-  - 3 RGILP Dated: )" .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asmita Sharma, Advocate 

for information and necessary action. 

. 

istrar(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: )4- IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Owais Qadir 
S/O Ghulam Qadir Bhat 
RIO Qaimoh, Mukdarnpora, District Kulgam 

vide Notification No.513 of 2021/RGILP Dated 31.03.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

$egistrai(Adm.) 

No: i 1O RGILP Dated:  ),o  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Owais Qadir, Advocate 

for information and necessary action 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 5 )l the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: - /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syed Muneeb 
5/0 Mohd Syed Shah 
RIO Khrewan, Lassipora, Shah Mohalla, Tehsil Qaimoh, District Kulgam 

vide Notification No.566 of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order
ç ). 

(Mohammad Yasin Beigh) 

gistrrAdm.) 

No: 111 - RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Muneeb, Advocate 

...for information and necessary action 

) 

'. \_ 
strar (Adin.) 



- \
\___

_1 

(Mohammad Yasin Beigh) 

qJR,gist9r (Adm.) 

By Order 

02 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  o )4- /RG/LP Dated: .09.2022 

  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sachin Raina 
SIO Rajesh Kumar Raina 
RIO Village Bhatta, Palmar, District Kishtwar 
A/P- Qtr. No.16, Block-i, Govt. Housing Colony Sarwal, Opp. Family Market 
Sarwal, Jammu 

vide Notification No. 497 of 202i/RGILP Dated 31.03.2021 has been 

declared as Absolute/Final. 

No:  J3i i  9 9  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sachin Raina, Advocate 

for information and necessary action. 



1 r\, 
I U) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  \ !2 /RGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Khatija Bano 
D/O Ghulam Rasool 
RIO Samrah Chiktan, Kargil 
A/P H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu 

vide Notification No.1616 of 2020/RG/LP Dated 11.03.2020 has been 

declared as Absolute/Final. 

By Order
-1 

(Mohammad Yasin Beigh) 

Igistr
,
Adm.) 

No:3\c't-  - RGILP Dated: TO .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, rviL 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, (4xyq-fL 
5. CPC e-Courts High Court of J&K and Ladakh, Sri4agar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Khatija Bano, Advocate 

for information and necessary action. 

Adm.) egistrar 



egistrar (Adm.. 

I 04 

HIGH COURT OF JAMMtJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \P - /RG/LP Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Lovely 
S/O Dharmesh Kurnar 
RIO Ward No.11, Nantachak, Tehsil & District Kathua 

vide Notification No.1719 of 2O2OIRGILP Dated 17.03.2020 has been 

declared as AbsolLite/Final. 

ByOrder 

Mohammad Yasin Beigh) 

egistraf  (Adm.) 

No: 7  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Lovely, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: (3 ô 4  IRGILP Dated :O.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ummer Yaseen Khan 
SIO Mohammad Yaseen Khan 
RIO Aripal Tral, Khan Mohailla Puiwama 

vide Notification No.720 of 2021/RG/LP Dated 19.07.20211 has been 

declared as Absolute/Final. 

By Order 

(Mohathii1td Yasm Beigh) 

istrar (Adm.) 

(j  RGILP Dated:_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High COUrt of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ummer Yaseen Khan, Advocate 

for information and necessary action 

.. 
1

cgistar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  IRGILP Dated:).O.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rizwan All 
Sb Layqet Au 
RIO Hamdanpur, Tehsil & District Doda 

vide Notification No.772 of 2O2OIRGILP Dated 30.12.2020 has been 

declared as Absolute/Final. 

By Order 

No:it9L- c::  

  

RGILP Dated: 

(Mohammad Yasin Beigh) 

cJegistrai (Adm.) 

09.2022 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rizwan All, Advocate 

....for information and necessary action. 

. Registrar (Adm.) 



). 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RGILP Dated:cO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sehrish Ahsan 
D/O Mohd Ahsan Janwari 
RIO Baghi Ibrahim, Badam Bagh, Sopore, District Baramulla 

vide Notification No.768 of 2020/RG/LP Dated 30.12.2020 has been 

declared as Absolute/Final. 

No: % 0j 7
-S--- RGILP Dated: )c .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sehrish Ahsan, Advocate 

...for information and necessary action. 

Regist 

/ 

Adm.)\\' \ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: o_- /RGILP Dated:)i.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Muddaser Imran 
S/O Mohd Saleem Mubashir 
RIO Dhanore Jarallah, Near Panchayat Ghar, District Rajouri 

vide Notification No.548 of 20211RG/LP Dated 31.03.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egista(Adm.) 

No: ?\ 0 RGILP Dated:L(\ .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Muddaser Imran, Advocate 

for information and necessary action. 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section f8 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  c' /RG/LP Dated :j.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sheharyar Iqbal Shawl 
SIO Mohd Iqbal Shawl 
R/O W.No.l, Oppo.New DIET Complex, Kheora, Toheed Nagar, Rajouri 

vide Notification No.786 of 20201RG/LP Dated 30.12.2020 has been 

declared as Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 

QIgistra (Adm.) 

No:t°1 IIL1 — RGILP Dated: .O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Rajour. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pUblication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and aso keeping record of the same. 
7. Mr. Sheharyar Iqba1 Shawl, Advocate 

for information and necessary action. 

—T' 
'cgistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: -— IRGILP DatedOM9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Varun Kumar 
S/O Vijay Kumar 
R/O 72, Chand Nagar (JMC-133), Tehsil & District Jammu 

vide Notification No.774 of 2020/RG/LP Dated 30.12.2020 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

egistradm.) 

No:? ( RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Varun Kumar, Advocate 

...for information and necessary action. 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -c)_ IRGILP Dated:)-).O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shahrukh Khan 
SIO Zahid Khan 
RIO H.No.112, Mohalla Ustad, Tehsil & District Jammu 

vide Notification No.1211 of 2020/RGILP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

()-gistrar Adm.) 

No: S RG/LP Dated:)(_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahrukh Khan, Advocate 

...for information and necessary action. 

Adm.) 



\-i o'-

(Mohammad Yasin Beigh) 

egistr (Adm.) 

By Order 

egistr- r (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: (1 4 T— /RG/LP Dated:)-C2.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Lateef Ahmad Ash lee 
S/O Mohd Ramzan Ashiee 
RIO Guishan Abad Hyderpora, Tehsil & District Budgam 

vide Notification No.989 of 2020/RG/LP Dated 09.01.2020 has been 

declared as Absolute/Final. 

No: ?\ 'i i/ .— RGILP Dated:_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. LateefAhmad Ashiee, Advocate 

for information and necessary action. 



. \ 

(Moharnnuii1Yasin Beigh) 

9gistraAdm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 19 c)- /RG/LP Dated: -2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nargiss Maqbool 
D/O Mohd Maqbool Rather 
RIO Ahan Wakura, District Ganderbal 

vide Notification No.707 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

No:7V 73 RG/LP Dated: .09.2022 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nargiss Maqboo, Advocate 

for information and necessary action 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 
 J26

/RGILP Dated:!.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nusrat Shafee 
DIO Moham mad Shafee Dar 
R/O Rambagh Payeen, Tehsit & District Srinagar 

vide Notification No.708 of 2021/RGILP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

egistrai
,
Adm.) 

No: 3jS'o 6/ RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nusrat Shafee, Advocate 

for information and necessary action. 

egistçar (Adm.) 



egistra (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ' IRGILP Dated: I O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Harmeet Singh 
SIO Tirath Singh 
RIO Akali Kour Singh Nagar, Digiana, Jammu 

vide Notification No.405 of 2020/RGILP Dated 08.12.2020 has been 

declared as Absolute/Final. 

By Order 
. \-' 

(Mohainmad Yasin Beigh) 

9gistra(Adm.) 

No: RGILP Dated: / °7.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harmeet Singh, Advocate 

...for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 
/2SC 

/RG/LP Dated:/ .09.2022 

   

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. TawseefAhmad Lone 
S/O Ab Ahad Lone 
RIO Nagam, Sheikh Mohalla, Dalipora, Chadoora, Budgam 

vide Notification No.494 of 2020/RG/LP Dated 10.12.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

istra(Adm.) 

No:  /'9 0 RG/LP Dated:  ICY  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. TawseefAhmad Lone, Advocate 

for information and necessary action. 

egisriidm .f 



RGILP Dated: No: 

By Order '-I-- 

. 
(Mohammad Yasin Beigh) 

eistraAdm.) 

.09.2022 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: C) /RG/LP Dated:! .O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Munish Sharma 
S/O Jawala Dass Sharma 
RIO Lakhanpur, Ward No.6, H.No.21, Tehsil & District Kathua 

vide Notification No.761 of 20201RG/LP Dated 30.12.2020 has been 

declared as Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Dstrict Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Munish Sharma, Advocate 

for information and necessary action. 

c —, —)A --- 
egistrwf(Adm.) \ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: IRGILP Dated:i7.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Varsha Sohil 
DIO Kirpal Singh Sohil 
RIO A136, Lane No.1, Basant Nagar, .Janipur, Jammu 

vide Notification No.1165 of 2020/RGILP Dated 10.01.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasiri Beigh) 

Qjegistra(Adm.) 

No: 4''  ?/ RGILP Dated: O9.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Varsha Sohil, Advocate 

...for information and necessary action. 

. 
egistar (Adm.) 1 



119 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:V.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Divya Sharma 
D/O Khem Raj Sharma 
RIO W.No.5, Hakkal, Shiv Mohalla, Jam mu 

vide Notification No.1581 of 2020/RG/LP Dated 10.03.2020 has been 

declared as Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

No: RGILP Dated: /9 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Divya Sharma, Advocate 

for information and necessary action 

\- 
gistar (Adm) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: b\ 4 _m2L IRGILP Dated:V .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ajay Bakshi 
5/0 Kuldeep Bakshi 
RIO House No.466, Street No.17, Rajpura Mangotrian, Jammu 

vide Notification No.1569 of 20201RG/LP Dated 10.03.2020 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

Registrar(Adm.) 

No: RG!LP Dated: ( .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajay Bakshi, Advocate 

....for information and necessary action 

Kegistrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /331 2&2'/RG/LP  Dated:Lo.-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Divya Rajput 
D/O Romesh Chand Anthal 
RIO Ghantwal, Tehsil Chenani, District Udhampur 
A/P Shiv Nagar, Ward No.11, H.No.62, Udhampur 

vide Notification No.1583 of 2020/RG/LP Dated 10.03.2020 has been 

declared as Absolute/Final. 

By Order 
l ,  

(Mohammad Yasin Beigh) 

egistraç (Adm.) 

No: 3 O I9- Q —  RGILP Dated:9j ..-09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC eCourts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Divya Rajput, Advocate 

for information and necessary action 

figistr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/3 90 o,2jRG/LP  Dated:2o-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Gurjyop Kaur Sudan 
D/O Ram nik Singh Sudan 
RIO H.No.147, Ward No.4, near SBI, Pandtian, Poonch 
A/P H.No.309, Bakshi Nagar near Gurdwara, Jammu 

vide Notification No.1589 of 2020[RG/LP Dated 10.03.2020 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

QRegistra
,

dm.) 

No:3  2 3 ,2 -  RG/LP Dated: ,2 -O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gurjyop Kaur Sudan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



Cv 

(Mohamiuiad Yasin Beigh) 

egistraidm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/34'/ dj?22.2=IRGILP  Dated:o'O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Haroon Rashid 
S/O Mohd Rashid Gojar 
RIO Shiendra, Tehsil Haveli, District Poonch 
A/P Guj jar Abad, Upper Paloura, Jammu 

vide Notification No.1595 of 2020/RG/LP Dated 10.03.2020 has been 

declared as Absolute/Final. 

No:3O33 / RGILP Dated:2O  .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Haroon Rashid, Advocate 

for information and necessary action 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/34/2 21,2/RGILP  Dated:o.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqra Aziz 
D/O Ab. Aziz Mir 
RIO Sanoor Kali Poroa, Near Model Village Gate Magam, District Budgam 

vide Notification No. 1041 of 20211RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohainmad Yasin Beigh) 

egistiar (Adm.) 

No:32c -1 f t/(RG/LP  Dated:2O-.09.2022  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Aziz, Advocate 

for information and necessary action 

isar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /3'ij 7.L2)IRG/LP  Dated:o-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sahil Bharti 
S/O Joginder Pal Damathia 
RIO Viii. Mandlial, P.O Ramgarh, District Samba 

vide Notification No.570 Dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

7Registrarç (Adm.) 

No3,O/g - RGILP Dated: -.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Bharti, Advocate 

for information and necessary action. 

. \—• \ fl 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:(34/L/  &2c)2iRGILP Dated:'-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Gazala Fayaz 
D/O Fayaz Ahmad Bhat 
RIO Sangrama Sopore, Tehsil Sopore, District BaramuHa 

vide Notification No.578 of 2021/RGILP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 
'-,. 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:32 Ot5- -  RG/LP Dated: 2J'-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Libranan, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gazala Favaz, Advocate 

for information and necessary action. 

.. 
egistrar (Adm.)\( 

72y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/t/Sq~&U/RGILP  Dated2o-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syed Shugufta Jeelani 
D/O Syed Gh. Mohi-Ud-Din 
RIO Suryasyar Chadoora Budgam (kmr) Village Pethyar Surasyar 
A/P Arigam Khansahab Town, Khansahab, District Budgam 

vide Notification No.572 of 20211RG/LP Dated 01.04.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohamililad Yasin Beigh) 

No:3 W 63 7i -RG/LP Dated: 2c  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Shugufta Jeelani, Advocate 

for information and necessary action. 

igistrafim.) \ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /3 '6 72o22IRG/LP  Dated:c'-cO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. TouseefHamid 
S/O Ab Hamid Beigh 
RIO Dugpora, Tehsil Barbugh Imamsahib, District Shopian 

vide Notification No.537 of 2021/RG/LP Dated 08.06.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

t13e gistradm.) 

No:32O / &-  RGILP Dated:  2 -.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Touseef Hamid, Advocate 

for information and necessary action. 

\___- 
'egistrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /3/q 7)&LJRG/LP  Dated:oO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sibqat UI Qawquabull Sabah 
D/O Ab. Rahman Pandith 
RIO Jablipora, Bijbehara, District Anantnag 

vide Notification No.1126 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order \t\ ' 

(Mohamiiiid Yasin Beigh) 

c ,Jegistrar ç Adm.) 

No: 3 0 9 - 6' —  RGILP Dated: 2O-O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sibqat Ui Qawquabuil Sabah, Advocate 

for information and necessary action. 

n.  
Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /3 f& J22~JRGILP  Dated:2O.-.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syed Goussia Tabasum 
D/O Late Syed Rashid Ud Din 
RIO Village Watel Pora, Tehsil Khag, District Budgam 

/ A/P Main Market Near Jamia Masjid Sumbal Sonawari, Bandipora 

vide Notification No.529 of 202 1/RGILP Dated 08.06.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

,Registrg (Adm.) 

No: 3 ?- ' 3-.-  RG/LP Dated:  -O-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Goussia Tabasum, Advocate 

for information and necessary action. 

\ 0\ 

Registrar (Adm.) 



(2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/3/9 °J2-IRGILP  Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hemayoon Azad 
S/O Mohammad Akber Lone 
RIO Hardu Daiwan Futlipora, Tehsil Charar-I-Sharief, District Budgam 

vide Notification No. 380 of 2020/RG/LP Dated 05.12.2020 has been 

declared as Absolute/Final. 

By Order 

(Moham'mid Yasin Beigh) 

egistrr (Adm.) 

No: 3t/._(3/RGILP Dated:2.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hemayoon Azad, Advocate 

for information and necessary action 

r) . 

Registrar (Adm.) 
I' 



cJ::-ç 
Adm.)Th Regist 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: J3So 72/RG/LP Dated:2"O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iyenain Tasaduq 
D/O Tasaduq Hussain 
RIO Buchwara Dalgate, Srinagar 

vide Notification No.1037 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrai1.(Adm.) 

No: B / RG/LP Dated: Z7  .  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iyenain Tasaduq, Advocate 

for information and necessary action. 



HIGh COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising po of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /3S7 'J2&2IRG/LP Dated:2,..09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syed Fahir Andrabi 
D/O Syed Farooq Andrabi 
RIO Chadoora, District Budgarn 
A/P Ibn Vousuf, Andrabis Avenue, Alamdar Road, Chadoora, District Budgam 

vide Notification No.1110 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 
--- 

(Mohammad Yasin Beigh) 

7egistrdm.) 

No: 3 2  LI  - f 7- —  RG/LP Dated: 2C.  .O92O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for upIoadng on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Fahir Andrabi, Advocate 

for information and necessary action. 

. 

egistiar (Adm.) 

- 



-- 
,7. 

(Mohammad Yasin Beigh) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /3S2 o?2,JRG/Lp  Dated:..2d09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Syed Rohollah 
S/O Syed Mohammad 
RIO Umba, Sankoo, Fatima Colokly, District Kargil 

vide Notification No.1131 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

egistrar Adm.) 

No: 3 2..!! - Z-  RG/LP Dated: 7.....O..09.2022  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Rohollah, Advocate 

for information and necessary action 

(Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:/3S3 2IRG/LP Dated:2ô.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tariq Ahmad Bhat 
Sf0 Bashir Ahmad Bhat 
RIO Nowbugh Chadoora, Mugdam Mohalla, District Budgam 

vide Notification No.719 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 

egistradm.) 

No:3LI  2& —  RG/LP Dated:IC-.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, budgam.. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tariq Ahmad Bhat, Advocate 

for information and necessary action 

Adm.f' 



-1 , \_ 
(Mohammad Yasin Beigh) 

gistraç (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /3s9 q22/RGILP  Dated:o.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pooja Jamwal 
DIO Late Sh. C.D. Singh Jamwal 
RIO H.No 1, Lane No.2, Laxmi Nagar, Muthi, District Jammu 

vide Notification No. 881 Dated 10.01.2014 has been declared as 

Absolute/Final. 

No: 3.2 / 4' - 1//  RG/LP Dated: .LO.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Jamwal, Advocate 

for information and necessary action 



.\ 
(Mohammad Yasin Beigh) 

ftegist r (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: \?S. /RG/LP Dated:(.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Swikriti Mahajan 
D/O Guishan Gupta 
RIO H.No.244F, Exchange Road, Jammu 

vide Notification No. 171 Dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Swikriti Mahajan, Advocate 

for information and necessary action. 

egist 
ct- ..— 

Adm.) ' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t?S6)Q)-2/-RG/LP Dated.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ulfat Jan 
DIO Moham mad Yousuf Ganie 
RIO Locktipora, Hafizabad, Bijbehara, Anantnag 

vide Notification No.150 Dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamiiiiasin Beigh) 

yRegistar (Adm.) 

No: — RGILP Dated: >1 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ulfat Jan, Advocate 

for information and necessary action. 

- 

Registrar (Adm.) 



I. 

 \* C 

(Mohammad Yasin Beigh) 

vRegistrr (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \1S7_)1RGILP Dated:> .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nisar Ahmad Dar 
S/O Gh Nabi Dar 
RIO Kuchmula, Tral, Bhagwadi Mohalla District Puiwama 

vide Notification No.933 Dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

No: — )-S RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nisar Ahmad Dar, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  SS ')e)1ARGILP  Dated .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Garima Sangra 
D/O Sunil Sangra 
RIO Kootah, Tehsil Hira Nagar, District Kathua 
A/P H.No.153, Maheshpura near Medical College, Bakshi Nagar, Jammu 

vide Notification No.1029 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 
. \ 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:') -(c-TL  RGILP Dated:)]  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Garima Sangra, Advocate 

for information and necessary action. 

Regisrar (Adm.) 



(MammiiirYasin Beigh) 

egistrir (Adm.) 

.09.2022 

odc\  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:4)jRG/LP Dated )"(.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sanchit Gupta 
SIO Arun Gupta 
RIO Plot No.226, Rehari Colony, Jam mu 

vide Notification No.1218 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: L16 RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 
7. Mr. Sanchit Gupta, Advocate 

for information and necessary action. 

. \__-_ 
RegistrIr (Adm.) 



t ,3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:4-6')IRG/LP  Dated:)i.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Jyotsna Ved 
DIO Ved Paul Modeel 
RIO Basohli, District Kathua 
A/P Janipur Colony, H.No.887, near Gurdudwara, Jam mu 

vide Notification No.1602 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

(Registra(Adm.) 

No: ._Lj -  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jyotsna Ved, Advocate 

for information and necessary action. 

\ O\  

Registrir (Adm.) 



Registif (Adm. 
2L22 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:tbt-)_o1RG/LP  Dated4 .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Deeba Ashraf 
DIO Mohd Ashraf Parry 
RIO Solina Payeen, Tehsil & District Srinagar 
A/P Soiteng, Syed Abad, Tehsil & District Srinagar 

vide Notification No.74 Dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

j3egistrar\(Adm.) 

No:? -1 RG/LP Dated:)'_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Deeba Ashraf, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: >)JRG/LP Dated:) .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kavita Rani 
DIO Jaswant Singh 
RIO Loharna, Tehsil Dachhan, District Kishtwar. 

vide Notification No.1743 Dated 18.03.2020 has been declared as 
Absolute/Final. 

By Order 

(MoharnThiid Yasin Beigh) 

Registrai (Adm.) 

No:S4O RG/LP Dated:)'(_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kavita Rani, Advocate 

for information and necessary action. 

igisiiii (Adm. 



,— 

ohammad Yasin Beigh) 

egistrai (Adm.) 

.09.2022 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT sRINA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  R /RG/LP Dated:)4 .092022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

MS. Sehreen Zehra 
1)10 Mir Sabt E Mohmmad Hassan 
RIO Inside Kathidarwaza Rainawari, Raja Mohalla, Tehsil & District Srinagar 

vide Notification No.664 of 20211RG/LP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

No: 3) (i _ 6 RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sehreen Zebra, Advocate 

for information and necessary action 



HIGH COURT OF JAMMIT & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Couni1 under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: C4..-21"4RGILP  Dated:)-f.09.2022  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Basit Farooq 
S/O Farooq Ahmad Wani 
RIO Khudwani Nai Basti, Tehsil Quimoh, 1)istrict Kulgam 

vide Notification No.690 of 2O2IIRGILP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 
CAt 

-_)• \ \ 

(MohanIfliàd Yasin Beigh) 

Registr (Adm.) 

No:  RGILP Dated: .O9ö2 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

GOvernment Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Basit Farooq. Advocate 

...for information and necessary action. 

(
gs 

-x 
Adrn.) \ 



tt' 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No\S JRG/LP Dated:> 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohmmad Amin Lone 
SIO Gulam Mohmmad Lone 
RIO Guzriyal Kralpora, Islampora, District Kupwara 

vide Notification No.700 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

. 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
cLQ 

No:i7/— RGILP Dated:)- (_.O9.ö22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohmmad Amin Lone, Advocate 

...for information and necessary action. 

.  
Registrr (Adm.) 

By Order 



(Mo ham m 

iRegist 
Yasin Beigh) 

r (Adm.) 

No: RGILP Dated: .09.2022 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:- .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Moomin Sultan 
SIO Mohd Amin Malla 
RIO Buchwara, Dalgate, Srinagar (Khas), District Srinagar 

vide Notification No.701 Dated 19.07.2021 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Moomin Sultan, Advocate 

for information and necessary action. 



(Mohammad Yasin Beigh) 

Registrar (Adrn.) 

.09.2022 

UIGH COURT OF JAMMLJ & KASHMIR ANI) LADAKU AT SR!NAGAR 
(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: L6' IRGILP Dated.i'  .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Fatima Manzoor 
DiO Manzoor Ahmad 
Rio Soieng Panthachowk, Srinagar 

vide Notification NoiOF of 20211RG1LP Datcd I4.O92O2i has been 

declared as Absolute/FinaL 

By Order 

 RGILP Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. !ncharge Chief Ubrarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fatima Manzoor, Advocate 

...for information and necessary action. 

• 
egistrai (Adm..) 



- 

egistrar (Adm.) 

LcT( 

HIGH COURT OF JAMMU & KASHMIR ANI) i1ADAKH AT SRINAGAR 
(Exercising powers of Ear Couucil under Section 58 of the Advocates Act, 1961) 

NOT WICATION  

No IRG/LP Dated:2 1.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehrnooda Bano 
1)10 Mohrnmad Abdullah Wani 
RIO Shrakwara, JahangirPora, Tehsil Wagoora, District Baramuila 

vide Notification No.556 of 2021/RG/LP Dated 31.03.2021 has been 

dedared as Absolute/Final. 

ByOrder 

Mohaniinad Yasiri Beigh) 

egistrir (Adm.) 

No:  39 RGILP Dated:  /  .09.2022 

Copy forwarded to the: 

1. Principal District arid Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pUblication in the next ssue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Janimu/Srinagar for information 

and also keeping record of the same. 
7 Ms. Mehmooda. Bano, Advocate 

for information and necessary action 



tS2— 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: iRG/LP Dated:21.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Jameel Dar 
S/O Bashir Ahmad Dar 
RIO Delina, Rawathpora, Chinar Bagh, Tehsil & District Baramulla 

vide Notification No.482 of 2O21IRGILP Dated 07.06.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

gistra (Adm.) 

No: RGILP Dated: '.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Jameel Dar, Advocate 

for information and necessary action. 

O'i 

egistiar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  96/RG/LP  Dated:c ).O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sadiq Au Wazir 
S/O Villayat All Wazir 
RIO H.No.96, Mohalla Sammar, Pashkum Village, Kargil 
A/P H.No.33 Sector 5(A) Trikuta Nagar, Jammu. 

vide Notification No.565 of 2021/RG/LP Dated 31.03.2021 has been 

declared as Absolute/Final. 

By Order 
ç)• i_0 

(Mohammad Yasin Beigh) 

Jegistr r (Adm.) 

No: °" 7 RG/LP Dated:  .2)  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sadiq All Wazir, Advocate 

....for information and necessary action. 

Registjrf(Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Btr Council under Section 58 of Ihe Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /34/d/JR/Lp Dated:2).09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Samiksha Pamil 
D/O Tilak Raj Plathia 
R/O 201/C, Uttam Nagar, Kunjwaiii, Jammu 

vide Notification No.543 of 2021/RGILP Dated 31.03.2021 has been 

declared as Absolute/Fin-aL 

By Order 

(Mohanirriid Yasin Bcigh) 

egistrr (Adm,) 

No: 32ôP /O RGILP Dated:cL.O9.2O22 

Copy forwarded to the: 

Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publcation in the next SSLJe of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian. High Court Wing Jammu/Srinagar for informadon 

and also keeping record of the same. 
7. Ms. Sarniksha Pamil, Advocate 

for information arid necessary action. 

Registi- tr (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

/3q3
IRGILP Dated:),JM9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Paramveer Singh 
SIO Jaswant Singh 
RIO Ambedkar Nagar, Trikuta Nagar, Tehsil Bahu, District Jammu. 

vide Notification No.628 of 2O21IRGILP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 

vRegistra (Adm.) 

No: ô RGILP Dated:  c2)  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Paramveer Singh, Advocate 

for information and necessary action 

No: 

egisir (Adm.) 



RegistrTr(Adm.) 

/36 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated2/ .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shazia Rasheed 
DIO Abdul Rasheed Sheikh 
RIO Miher Sheen, Peer Mohalla, District Baramulla 

vide Notification No.1356 of 20211RG1LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 
\ - 

(Mohamiliad Yasin Beigh) 

egistra(Adm.) 

No: RGILP Dated:  V.  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shazia Rasheed, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated) 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ahmad Lone 
S/O Gh Ahmad Lone 
RIO Mantrigam Bandipora, Lonepora District Bandipora 

vide Notification No.1355 of 2021[RGILP Dated 17.11.2021 has been 

eclared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

$egistrai(Adm.) 

3cf 
No: RGILP Dated:  1 )  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajad Ahmad Lone, Advocate 

for information and necessary action. 

Registicar (Adm.) 



'p c'9 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 
1) O))— 

/RG/LP Dated:/.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Suhail Hussain 
S/O Farooq Ahmad Shah 
RIO Pampore Namblabal, District Puiwama 

vide Notification No.1353 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 
. 

Mohammad Yasin Beigh) 

egistrr (Adm.) 

No: / RG/LP Dated:  2)  ,.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suhail Hussain, Advocate 

for information and necessary action. 

—.' (I¼J f 

\ 

Registrif (Adm.) 



(S, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated:,2/.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sameer Ahmad Beigh 
S/O Abdul Ahad Beigh 
RIO Kunusa Guzerbal Bonakote, District Bandipora 

vide Notification No.1350 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

\ c. - 
. — 0 

(Mohammad Yasin Beigh) 
c,,Registrar  Adm.) 

No:   -4' / RGILP Dated:  /,.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sameer Ahmad Beigh, Advocate 

for information and necessary action. 

Registrar (Adm.) 



fEcD 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of l3ar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: OA --C1--)— /RG/LP Dated:?(.O9.2O22 

  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sumaya 
D/O Sheikh Fayaz Ahmad 
RIO Tankipora, Srinagar, 
A/P Hamdania Colony Sector 3c Bemina, House No. 618/9, Srinagar 

vide Notification No.1362 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registr (Adm.) 

No:42iS RGILP Dated:  2J  .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumaya, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No 
/'O

IRGILP Dated: 2,1.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sobiya Manzoor Pullo 
DIO Manzoor Ahmad Pullo 
RIO M.A. Link Road Munawarabad, Ikhwan Chowk, Srinagar 

vide Notification No.1359 of 2O21IRGILP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistra (Adm.) 

No: RGILP Dated: 1  .09.2022
/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sobiya Manzoor Pullo, Advocate 

for information and necessary action 

S _Cr 
Regist*ar (Adm.) 



IgistF(Adm.) 

HIGH COURT OF JAMMU & KASHM1R ANI) LAI)AKH AT sRuNA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:2).O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Saqib Mushtaq 
SIO Mustaq Ahmad Bhat 
RIO Shaheed Gung, District Srinagar, 
A/P Nowgam, Aribagh Colony H. No. 3-B, Nowgam, District Budgam 

vide Notification No.1345 of 2O21IRGILP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 
- 

(ShamTñThd Yasin Beigh) 

Registrai71(Adm.) 

No: RGILP Dated: 2 / .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&k High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Saqib Mushtaq, Advocate 

for information and necessary action. 



\ 
. \\ o 

(Mohammad Yasin Beigh) 

Registrir (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

/fO; 2>i 
No: (,! 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Showkat Ahmad Malik 
S/O Mohammad Yaseen Malik 
RIO Malik Mohalla Boni Pora, Aloosa, Kralpora, District Kupwara 

vide Notification No. 1380 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

/RG/LP Dated:,2,)M9.2022 

By Order 

No: 
3f RGILP Dated:/  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara, 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Showkat Ahmad Malik, Advocate 

for information and necessary action. 

Adm.)-° 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated/ .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Afreena Gani 
DIO Ab Gani Rather 
RIO Ram hair Grah, Rather Mohalla, Central Shalteng, Srinagar 

vide Notification No.1263 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

Iohammad Yasin Beigh) 

Iegistraç (Adm.) 

No: 
 
RGILP Dated,/  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K high Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Afreena Gani, Advocate 

for information and necessary action. 

_ 
r (Adm.)- 



igistIar(Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:2/.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Hurmat 
D/O Wajahat Javaid Koul 
RIO Rakhe, Zakoora, District Srinagar 

vide Notifjcation No.1176 of 2021/RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Jtegistrar(Adm.) 

No: RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hurmat, Advocate 

for information and necessary action 



'.). \,________—___' 
Mohammad Yasin Beigh) 

egistra\r (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 
 /3 6' IRGILP Dated:2/.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqtida Mehraj 
D/O Mehraj Ud Din Shiekh 
RIO Hamambal Khanyar Near Rangers Top, Srinagar 
A/P Tarabal Nawa Kadal Sgr, Khanda Bhavan, Srinagar 

vide Notification No.1178 of 2021/RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

No: RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqtida Mehraj, Advocate 

for information and necessary action 

egitrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \?\ ' /RG/LP Dated:>, 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Junaid Fayaz 
S/O Late Fayaz Ahmad Thoker 
RIO Jadepora, Thoker pora, District Kulgam 

vide Notification No.1179 of 2021/RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

(MohamTiiEiad Yasin Beigh) 

Registra (Adm.) 

No:?  TLccI — (2) RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Fayaz, Advocate 

....for information and necessary action. 

iigist?ir(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of' the Advocates Act, 1961) 

NOTIFICATION  

No: t?5  --- IRGILP Dated:)'! .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muzamil Jan 
D/O Fayaz Ahmad Pahaiwan 
RIO Mirjan Pora Tang Bagh, Eidgah Srinagar 

vide Notification No.1185 of 20211RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order CN - 

(Mohammad Yasin Beigh) 

,Registrar (Adm.) 

No:)--j SU'Q  RGILP Dated:D'f_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muzarnil Jan, Advocate 

for information and necessary action. 

. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  T1\ )--i- IRGILP Dated:)4.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syed Maroofa Altaf 
D/O Syed Altaf Hussain 
RIO Nabdipora, Alamgari Bazaar, Srinagar 

vide Notification No.1586 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

5iegistra (Adm.) 

No: —)RGILP  Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syed Maroofa Altaf, Advocate 

for information and necessary action. 

gist 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: Th_--- /RG/LP Dated:)'/.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aarizoo Javaid 
D/O Javaid Ahmad Rather 
RIO Bakshiabad, District Anantnag 

vide Notification No.1455 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

Mohamñiiid Yasin Beigh) 

egistrtr (Adm.) 

No:Z>L( 7 ' -%S RGILP Dated:)-! .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aarizoo Javaid, Advocate 

for information and necessary action. 

Registrar (Adm.) 



• 
\Y 

Mohammad Yasin Beigh) 

egistra (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:)LO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Mussavir Bhat 
S/O Mohd Ismail Bhat 
RIO Bandipora (Ward No.06) Nishat Mohalla, Bandipora 

vide Notification No.1504 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

No:7) -7 5  RG/LP Dated:)-'/ .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Band ipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pipot'a. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Moham mad Mussavir Bhat, Advocate 

for information and necessary action. 

5egisAdmf 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: (76 2-- /RG/LP Date&( .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Masarat 
DIO Bashir Ahmad Ganale 
RIO Chinar Mohalla, Zainakote, District Srinagar 

vide Notification No.1186 of 20211RG1LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 
e 

(Mohammad Yasin Beigh) 

,Registrai(Adm.) 

No:4'1_7 / RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court ar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Masarat, Advocate 

for information and necessary action. 

Registrar (Adm.) 

1y 



(A 

c—I 
(Mohammad Yasin Beigh) 

egistra\ (Adm.) 

.09.2022 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

/RG/LP Dated:Tl-f .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aaliya Wani 
D/O Atta Mohd Wani 
RIO Wagoora, District Baramulla 

vide Notification No.1262 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

No: 

By Order 

No:j S RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aaliya Wani, Advocate 

for information and necessary action. 



. 

(Mohammad Yasin Beigh) 
)2 Registraiç (Adm.) 

By Order 

Registiar (Adm. 

HIGH COURT OF JAMMU & KASHMJR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:2!.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bisma Hussain 
DIO Mohammad Hussain Kumar 
RIO Ajar Bandipora (Ward No.16), Near Tantray Masjid Ajar, District 
Bandipora 

vide Notification No.1270 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

No: RGILP Dated: 2/,  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Hussain, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: V1). IRGILP Dated:>LO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Fatima Qasim 
DIO Mohd Qasim Malta 
RIO Arabal, Rajpora, District Putwama 

vide Notification No.1272 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order ,.4j 

(Mohammad Yasin Beigh) 

vRegistrar(Adm.) 

No:' (st( RG/LP Dated: )O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fatima Qasim, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  1 /RG/LP Dated:)-? .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shahnawaz Akhtar 
S/O Khurshid Ahmad 
RIO Irfan Colony Sector- 'C' House No: 7, Natipora, Chanapora Srinagar 

vide Notification No.1111 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

5Registra (Adm.) 

No:22i'j I . —. RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahnawaz Akhtar, Advocate 

for information and necessary action. 

i 
Registrar (Adm.) 
V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: (?) IRGILP Dated:)4'.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ahmad Kumar 
S/O Manzoor Ahmad Kumar 
RIO Ganie Pora Mattan, District Anantnag 

vide Notification No.1116 of 2O21IRGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No:3)lfc7_ /  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Dstrict Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajad Ahmad Kumar, Advocate 

for information and necessary action. 

RGILP Dated: 

VIohammad Yasin Beigh) 

Aegistrai (Adm.) 

.09.2022 

9Is trar 
- C-.  )i— Adm.) 2_O'O1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

 

NOTIFICATION  

 

No: L9 ''4 c---- IRGILP Dated: .09.2022 

    

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Furqan Mushtaq 
DIO Mushtaq Ahmad Ganai 
RIO Near Ibrahim Masjid, Zaffron Colony Tehsil Pantha Chowk, District 
Srinagar 

vide Notification No.1289 of 20211RG1LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

%Registra (Adm.) 

No:1Lt6).- -  RG/LP Dated:y .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Furqan Mushtaq, Advocate 

....for information and necessary action. 

gistjar (Adm.) 



(ihammad Yasin Beigh) 

egistrar(Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \ IRGILP Dated:>c.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jaffer Ahmad Sheikh 
S/O Abdul Aziz Sheikli 
RIO Aloosa Karapora, District Kupwara 

vide Notification No.1320 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

No:1)i'{ I  RGILP Dated: 'j  .09.2022 V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jaffer Ahrnad Sheikh, Advocate 

for information and necessary action. 

gistar  Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 1?7 i~ IRGILP Dated:)'1.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mudasir Hassan 
SIO Gh Hassan Buhroo 
RIO Umer Colony Gundi Qaisar, District Bandipora 

vide Notification No.1302 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order
'-.

t1 
Mohammad Yasin Beigh) 

egistraI (Adm.) 

RGILP Dated:)'!   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Hassan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:. 

 

/RG/LP Dated: .09.2022 

 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ishrat Mushtaq 
D/O Mushtaq Ahmad Bhat 
RIO Handwara, Khosa Mohalla Jamia Jadeed, District Kupwara 

vide Notification No.1029 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 
1.  

(Mohammad Yasin Beigh) 
cgegistrai (i dm.) 

No: RGILP Dated: J  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ishrat Mushtaq, Advocate 

....for information and necessary action. 

egistrar (Adm.) 



- 
- 

Mohamlilid Yasin Beigh) 

egistrai (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: fCfrf 4 /RG/LP Dated:).6O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. IkhIaq Ahmad Dar 
S/O Ab Rashid Dar 
RIO Sopat Tangpora, Devsar, District Kulgam 

vide Notification No.1319 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

No:?(/.L-.' I j5 RGILP Dated:).O9.2O22 

Copy forwarded to the: - 

1. Principal District and sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ikh1aq Ahmad Dar, Advocate 

for information and necessary action. 



egistra (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 1L -1_ /RG/LP Dated:1$.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kounser Nazir 
DIO Nazir Ahmad Wani 
RIO Lach Mawer, Kalamcliakla, District Kupwara 

vide Notification No.1315 of 20211RG1LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order _c: 

(Mohamiiiid Yasin Beigh) 

-Registra&dm.) 

No: ?il )  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kounser Nazir, Advocate 

for information and necessary action 

RGILP Dated:)'6 .09.2022 



g(Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: YtU 4 /RG/LP Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mahees Ashraf 
D/O Mohd Ashraf 
RIO S.D. Colony Batamaloo, South, District Srinagar 

vide Notification No.1280 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

MohaiiiThad Yasin Beigh) 

egistrar (Adm.) 

No: \j  RGILP Dated:  1 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahees Ashraf, Advocate 

for information and necessary action. 



ac 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:)4.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muzaffar Razak Magray 
S/O Abdul Razak Magray 
RIO Hariwatnoo Tangmarg, District Baramulla 

vide Notification No.1282 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

gistrai(Adm.) 

No:~t)...9-..3S  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzaffar Razak Magray, Advocate 

for information and necessary action 

\ 
Registiar (Adm.) 
tv ' 



---- 
\ 

Mohammad Yasin Beigh) 

égistrai (Adm.) 

By Order 

'a' 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of th Advocates Act, 1961) 
*** 

NOTIFICATION  

No:  Lj(j  4 )T /RG/LP Dated : 609.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muzaffar Sajad Mir 
S/O Cii All Mir 
RIO Magam, Haftchanir, District Budgam 

vide Notification No.703 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

No:R( 3S- RG/LP Dated: )4.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions JLldge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Sririagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr.. Muzaffar Sajad Mir, Advocate 

for information and necessary action. 

---- )L— 

istrar (Adm.) 



6\t —S -Y\ 
1,. I  
Mohammad Yasiri Beigh) 

egistra (Adm.) 

By Order 

HiGH COURT OF JAMMU & KASHMIR AND LALDAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196!) 

NOTIFICATION  

No: tk,S IRGILP Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Naseeb Shafi Mir 
SIO Mohammad Shafi Mir 
JJO Wanihama Payeen, North (Hazratbal), District Srinagar 

vide Notification No.1273 of 2021/RG/LP Dated 16.11.2021 has been 

declared as AbsoIute/Fnal. 

No: 6- S .  RGILP Dated: .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

arid also keeping record of the same. 
7. Mr. Naseeb Shafi Mir, Advocate 

....for information and necessary action. 

egIstiiii (Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:)-(O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Younis Ganaie 
S/O Gh Mohammad Ganaie 
RIO Amshipora, Mir Mohalla, District Shopian 

vide Notification No.1294 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistraAdm.) 

No: 2 IS O RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Younis Ganaie, Advocate 

...for information and necessary action. 

r2 

egistrr (Adm.) :l:L 

\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /4'y 3tZy IRGILP Dated:;O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Asim Bhat 
S/O Mohd Aslam Bhat 
RIO Sheikh Street Namlabal Pampore, District Puiwama 

vide Notification No. 1296 of 20211RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

No: 3 /J- RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Asim Bhat, Advocate 

....for information and necessary action. 

,' 
6 \_— 
Registrar(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /1-fO6 (j 22- IRGILP Dated:2-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Masood Ahmad Bhat 
S/O Sona Ullah Bhat 
R'O Batergam, Radio Coloney, District Kupwara 

vide Notification No.1059 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

- 
(1ohamnlad asri Beigh) 

-Registraç (Adrn.) 

No: 3  I 9 RG/LP Dated:6'- .O9.2O 22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Masood Ahinad Bhat, Advocate 

....for information and necessary action. 

, LA' - \___- 
egistrar (Adni.).)' 



HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /1-/0 9 222 IRGILP Dated:j.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ma roof Mohammad 
S/O All Mohammad 
RIO Towheed Abad, Bemina, Srinagar 

vide Notification No.1062 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 
(•)•• \ 

(Mohamthid Yasin Beigh) 

egistra (Adm.) 

No: 33 /5- (94'-  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Maroof Mohammad, Advocate 

for information and necessary action. 

egistraF(Adm.) 



c -p, ------ —ci 

(Mohammad Yasin Beigh) 

yRegistra (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4'/ 7' -c2-2- /RG/LP Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohamad Yasin Rather 
S/O Wahid Ahmad Rather 
RIO Banamsar Sonwar, Srinagar 

vide Notification No.1065 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: 93  RGILP Dated:AO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohamad Yasin Rather, Advocate 

for information and necessary action. 

gisaf(Adm.) )— 



lc3 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4'// 2_2 iRG/LP Dated :WO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nadeem Rafiq Reshi 
S/O Mohmad Rafiq Reshi 
RIO Hardutoru Reshi Pora, District Anantnag 

vide Notification No.1076 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order
-). 

(Mohamniad Yasin Beigh) 

(Adm.) 

No: 33/ / 2 /RGILP Dated:.7.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nadeem Rafiq Reshi, Advocate 

for information and necessary action 

Registr (Adm.) 



eAr' >- 

(Moham mad Yasin Beigh) 

Registra (Adrn..) 

By Order 

HIGH COURT OF JAMMU & KASHMI R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  / 4'iz ' /RG/LP Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nazia Nazir 
DIO Nazir Ahmad Khan 
R/O Asham, Sofipora, Sumbal, District Bandipora 

vide Notification No.1078 of 2021!RG/LP Dated 1409.2021 has been 

declared as Absolute/Final. 

No:33,7LL  -0 9RG/LP Dated:j-O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High CoLirt of J&K and Ladakh, Srinagar for uploading on 

the officiai website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srnagar for information 

and also keeping record of the same. 
7. Ms. Nazia Nazir, Advocate 

for informaton and necessary action. 

egistr r(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /56 2-&2.2 /RG/LP Datedk9.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Romey Nazir 
DIO Nazir Ahmad Ganaie 
RIO Alamgunj, Herman, District Shopian 

vide Notification No.1102 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order
____1 v'__' 

(Mohammad Yasin Beigh) 

v1egistr (Adm.) 

No:3 - 4.  RG/LP Dated:2&Z.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Roiney Nazir, Advocate 

....for information and necessary action 

(Adin.) 



\_-_ 

egistrar (Adm.)4- 
- 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4'/3 ''/J2O2)_- /RG/LP Dated:26'O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shazia Majeed 
D/O Abdul Majeed Sheikh 
RIO Rakhshalina, Tehsil B.K. Pora, District Budgam 

vide Notification No.1581 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistrar (Adm.) 

No:-/ / RGILP Dated:2!$-.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam.. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shazia Majeed, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFIcATION  

No: 7 2_-/RG/LP Dated:M9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shayista Latief 
DIO Mohd Latief 
RIO Sikander Pora, Rainawari, Tehsil Khanyar, District Srinagar 

vide Notification No.1592 of 2021/RGILP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

4ohammad Yasin Beigh) 

-Registr (Adm.) 

No:3 32/9- ~-S  RGILP Dated:-6-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shayista Latief, Advocate 

for information and necessary action. 

egisAdm.) 



HIGH COURT OF JAMMIJ & KASHMIR AND LAI)AKH AT SRINACAR 
(Exercising powers of Bar Council under Section 8 ol the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4'/S' ___ ,2) IRGILP Dated :XO9.2O22 

Provisional admission as an Advocate;  grahted under the Advocates 

Act, 1961 in favour of: 

Ms. Saika Rasool 
D/O Chulam Rasool Langoo 
RIO Drug Jan, Dalgate, Tehsil & District Srinagar 

vide Notification No.151 of 2021/RG/LP Dated 1Sd2.2O2 has been 

declared as Absolute(Final. 

By Order
V 

(Mohammad Yasin Beigh) 

Registra (Adm.) 

No: 332 33 -RG/LP Dated:O92O22 

Copy fcrwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

arid also keeping record of the same. 
7. Ms. Saika Rasool, Advocate 

....for information and necessary action. 

. 
9 egistrr(Adm..) 



'AP - 

Mohamrnad Yasin Beigh) 

,Registra(Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SR1NAGAR 
(Exercising powers of Bar Council under Scetion 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /11/6 IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sanya Zebra 
D/O Syed Abid Hussain 
R'O Lal Bazar, Zari Mohalla, Srinagar 

vide Notification No.1579 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final, 

No:SA. \\  RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sanya Zehra, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: f(/(7 'A /RG/LP Dated.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Umar Bhat 
Sf0 Mohd Shafi Bhat 
RIO Katrasoo, Bonapora, Kulgam 

vide Notification No.752 of 20211RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registra (Adm.) 

No: -\1..--- RGILP Dated:-(.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Umar Bhat, Advocate 

for information and necessary action. 

Registr  Adm.) 



MohaniThTãd Yasin Beigh) 

egistra (Adm.) 

09.2022 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exeicising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: I(ii 

 

/RG/LP Dated)J.09.2022 

 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aaqib Rashid 
S/O Abdul Rashid Dar 
RIO Chewa Safapora, Pethpora, Sumbal Sonwari, District Bandipora 

vide Notification No.986 of 2021/RG/LP Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No:1)-Sc1c RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aaqib Rashid, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Athocates Act, 1961) 

NOTIFICATION  

No: I  IRGILP Dated :O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Asif Iqba1 Shayiq 
S/O Fatah Mohamad Shayiq 
RIO Villagam, Kupwara, J&K, Shaheenpora, District Kupwara 

vide Notification No.998 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

Moharn'iTiYia1'asin Beigh) 

cgistrar(Adm.) 

No: RG/LP Dated: 09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next ssue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asif Iqba1 Shayiq, Advocate 

for information and necessary action. 

ist?i (Adm.) 



Registrar 

HR;H COURT OF JAMMU & XASHMIR AND LADAKH AT SRINAGAR 
(Exercising Povc1S of liar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: o'TT /RGILP Dated.O9.2O22 

Provisional adniission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sumeera Majid 
D/O Abdul Majid Bhat 
RIO Alaindar Colony, Chadoora, Budgam 

vide Notification No.491 of 2020/RG/LP Dated 10.12.2020 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistrAdrn.) 

No:?)—-  7/ RG/LP Dated:.O9.2O22 

Copy forwarded to the: - 

'1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC c-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumeera Majid, Advocate 

for information and necessary action 



9gis 

2rL 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: j(.\ /RG/LP Dated -6 .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tawkeer Hussain Dar 
S/O Mohd Akbar Dar 
RIO House No.226, Gulshan Qasmi, Drugmulla, District Kupwara 

vide Notification No.146 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

. 

jMohai*mid Yasin Beigh) 

(Adm.) 

No:7 -'7 .  RG/LP Dated:.)j_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tawkeer Hussain Dar, Advocate 

for information and necessary action. 

I- -1 

Adm.) 



2os 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: tL /RG/LP DatediO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tasawur Sadaf 
D/O Gh. Mohammad Rather 
RIO Garoora, New Colony Garoora, District Bandipora 

vide Notification No.1149 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registr (Adm.) 

No:5I1 RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora, 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tasawur Sadaf, Advocate 

for information and necessary action. 

'Jo 
c). 

9g
ist4r (Adm.) 



Rcgistrir (Adrn. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196) 

NOTIFICATION  

No: :-c: IRGILP Dated .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tehreein Bashir 
D/O Bashir Ahmad Pahloo 
RIO Chandpora Harwan, Srinagar 

vde Notification No.1341 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

No: - RGILP Dated:/ 

(V1ohamniad Vasui Beigh) 

lRegistra(Adm.) 

.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 
7. Ms. Tehreem Bashir, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

N IRGILP Dated -r .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tanveer Ahmad Bhat 
SIO Ab Ahad Bhat 
RIO Ajas Waza Mohalla 'B', I)strict Bandipora 

vide Notification No.1336 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

yRegistr (Adm.) 

RGILP Dated:..O9.2O22 

COpy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubhcaton in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court 'iVing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Ahmad Bhat, Advocate 

.....for information and necessary action 

Regisrar (Adin.) 



J2gistir(Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 1ks /RG/LP Dated :-6O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Yasmeen Shiraz 
D/O Shiraz Ahmad Hafiz 
RIO Kha Bazar, Janglatmandi, District Anantnag 

vide Notification No.1329 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

(Moharninad Yasin Beigh) 

,Registra(Adm.) 

No:  --jo7 13  RGILP Dated:)_(-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Yasmeen Shiraz, Advocate 

for information and necessary action. 



1gistrui9Adm.) 

2ocJ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -  IRGILP Dated:-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zia Ud Din Yousuf 
S/O Mohd Yousuf Mir 
RIO Syed Pora Hamchi Hazratbal, Srinagar North, Srinagar 

vide Notification No.1366 of 2021/RGILP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: --D\ Lt - I  RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zia Ud Din Yousuf , Advocate 

for information and necessary action 



egitiir (Adni.) 

)jo 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates AcE, 1961) 

*** 

NOTIFICATION  

No: I 2b)2. /RG/LP Dated :_.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Zahid UI Islam 
S/O Mohd Sidiq Ganai 
RIO Charar I Sharief, Sarband, District Budgani 

vide Notification No.1364 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 
. 

(MohaiIiiiIatl Yasin Beigh) 

cgistr(Adm.) 

No: 1 - RG/LP Dated: .09.2022 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgarn. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

- and also keeping record of the same. 
7. Mr. Zahid Ui Islam, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFiCATION  

/RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Insha Younus 
DIO Mohd Younus Tak 
RIO Batpora Shopian, Ararn Mohalla, Near Boys Higher Secondary School 
District Shopian. 

vide Notification No.1030 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/FinaL 

By Order 

Mohammad Yasin Beigh) 

t,/Registra (Adm.) 

No: RG/LP Dated  ;  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New [)elhi. 
3. Manager, Government Press, Srinagar for publication in the next issue cf 

Government Gaz&te. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Coud of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Insha You nus, Advocate 

.....or information and necessary action. 

1gistrar (Adm.) 

No: / 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: I Li3C /RG/LP Dated:6O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishtiyaq Ahmad Mir 
SIO Gh Muhammad Mir 
RIO Laway Pora Bandipora Guishan Mohalla, District Bandipora 

vide Notification No.1032 of 2O21IRGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

Q'Ioharnmad Yasin Beigh) 

T?2Registra (Adm.) 

No: ?44 S— S I  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishtiyaq Ahmad Mir, Advocate 

for information and necessary action. 



eistr 

2( 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising Pwe of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ;.f /RG/LP Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqra Manzoor 
D/O Manzoor Ahmad Ganie 
RIO Hakura Badsgam, Manzgam, Dooru, District Anantnag 

vide Notification No.1036 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistrai(Adm.) 

No / RGILP Dated 09 2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Manzoor, Advocate 

for information and necessary action. 



f) .  

(1'1obain ruad Yasii Beigh) 

Registrr (Adim.) 

By Order 

fL 

HJGi COUWF OF JA]\IMU & KASHPVHR AND LA1)AKH AT SRINAGAk 
(Exercising powers of Bar Council ulider Section 58 of the Ath acale'; Act 961 

NOTIFICATION  

No: o22  /RG/LP Dated)-6.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mushtaq Ahmad Sheikh 
Sb Ab Ahtd Shcikh 
RIO Tral Bala Near HIDFC Bank Branet, Exchange Road Tu1 da, District 
PuJwani 

vide Notification No.1050 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: 9 RGJLP Datd:-.O9.2U22 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Puiwama. 
2. ecretary. Bar Council of India, New Delhi. 

Manager, Government Press, Grinagar for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagai for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mushtaq ALUIIat1 Shekh, Advocate 

for information and necEssary action. 

.CgiStLr (AiIm.) 



. 
1\johammad Yasin Beigh) 

egistra (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /4,33 /RG/LP Dated:)O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aamir Hussain Bhat 
S/O Zahoor Ahmad Bhat 
RIO Vizer Wagoora, Najar Mohalla Vizer, District Baramulla 

vide Notification No.995 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: E33 3 RGILP Dated:?-i.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Hussain Bhat, Advocate 

for information and necessary action. 

'  
egistrar (Adm.) 

I4,-_ 



2-t 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /(</3 / IRGILP Dated:2-óO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aasia Hassan 
D/O Gh. Hassan Mir 
RIO Rawathpora, Kralpora, District, Kupwara. 
A/P House No.11, Hamza Colony, Bemina, Srinagar 

vide Notification No.997 of 2O21IRGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order \W 

ohaniñiad Yasin Beigh) 

egistr (Adm.) 

No: 3 3 3 c9 RGILP Dated: cJ.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High CoUrt Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aasia Hassan, Advocate 

for information and necessary action. 

/
cgistrn(A dm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of' Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: y 22— /RG/LP Dated:c2-&09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abrar YousufDar 
S/O Mohd YousufDar 
RIO Ashmuji Kapora, Tehsil Kulgam, District Kulgam 

vide Notification No. 491 of 2021/RG/LP Dated 29.03.2021 has been 

eclared as Absolute/Final. 

By Order 

[ohamThãd Yasin Beigh) 

egistra (Adm.) 

No:333 RGILP Dated:?J- .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abrar YousufDar, Advocate 

for information and necessary action. 

• . 

gistiar (Adm.) 



HIGH COURT OF JAMMU & IKASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Canci! under Sedoii 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

IRGILP Dated:)-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Suhail Sheikh 
S/O Gb Mohd Sheikh 
RIO Badran, Khal Bagh, Magam, District Budgam 

'iide Notification No.547 of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohammad 'Vasin Beigh) 

9-Registrr (Adrn.) 

No:33S- jô2  RG/LP Dated:jO9.2O22 

Copy forwarded to the: 

1 Principal District and Sessions Judge, Budgarn. 
2. Secretary, Bar Council of lndia, New Delhi. 
3. Manager, Government Press, Srinagar for publication iii the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgarn. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Moharoniad Suhail Sbeikh, Advocate 

for information and necessary action 

gistar (Adm.) 



. 
Mohainniad Yasin Beigh) 

egistra (Adm.) 

.09.2022 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4'37 2o--- /RG/LP Dated:6O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Khalid Qureshi 
S/O Fayaz Ahrnad Qureshi 
RIO Ghalib Abad, Lane No.2, Tehsil Shalteng, District Srinagar 

vide Notification No.473 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

No: LO—  RGILP Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Khalid Qureshi, Advocate 

for information and necessary action. 

egistrar (Adm. 



- 

(MoharnTñiad Yasin Beigh) 

Registr (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

) .y  /RG/LP Dated: MM9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Hamza Ashraf 
DIO Mohd Ashraf Wani 
RIO Panzgam Herpora, Tehsil Awantipora, District Puiwama 
A/P Pehroo, Iqba1 Abad, Tehsil & District Anantnag 

vide Notification No.743 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

No: 

No:j3 -/// — /29-  RG/LP Dated:-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hamza Ash raf, Advocate 

for information and necessary action. 

gisttr-(7ciim.) 



). \_- 
VI oham mad Yasin Beigh) 

Aegistra (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  /4/3 '' 22_ IRGILP Dated:28O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rameez Shaheen 
S/O Ahmadulla Najar 
RIO Waghama, Bijbehara, Bunpora, Anantnag 

vide Notification No.734 of 2019/RG/LP Dated 19.09.2019 has been 

declared as Absolute/Final. 

No: 33 // RGILP Dated:  M..O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rameez Shaheen, Advocate 

for information and necessary action. 

. 
Registiçar (Adm.) 



J% 

VIoharnrnad Yasin Beigh) 

PAv1egistra (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMtR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961) 

NOTIFICATION  

No: 2-'2..2--/RGILP Dated:),3.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Huma Bashir 
D/O Bashir Ahmad 
RIO I-I.No.27, Nowpora, Chadoora, Budgarn 
A/P Hurnhama Heights H.No.41, L-4, Budgam 

vide Notification No.1565 of 2018/RG/LP Dated 03.03.2018 has been 

declared as Absolute/Final. 

No:3 o2 34  RG/LP Dated: ,O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgarn. 
2. Secretary, Bar Council of ind, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Vying Jamrnu/Srinagar for nforrnaori 

and also keeping record of the same. 
7. M;. 1-1trna Bashir, Advocate 

for nforrnation and necessary action. 



HIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /Q// io2)--/RG/LP Dated:)6.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aijaz Ahmad Wani 
SIO Ab Khtiq Wani 
RiO Charar-I-Sharief Trajibal, District Budga in 

'ide Notification No.413 of 2020/RG/LP Dated 09.12.2020 has been 

dedared as Absolute/Final. 

By Order 

MohaiiiñiTad Yasin Beigh) 

egistr (Adm.) 

'22Aig -r /1 

No:  RG/LP Dated:2-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgarn. 
5. CPC e-Courts High Court of J&K arid Ladakh, Srinagar for uploading on 

the official website. 
6. lncharqe Chief Librarian. High Court Wing Jammu/Srinagar for information 

and alsokeeping record Of the same. 
7. Mr. Aijaz Ahrnad Waii, Advocate 

....for information and necessary action. 

gis? (Athn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  //4'2 22yJRGILP  Dated:6.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Irshad Ahrnad Tell 
S/O All Mohammad Tell 
RIO Firdous Abad Batmaloo, Srinagar 

vide Notification No.439 of 2020/RG/LP Dated 09.12.2020 has been 

declared as Absolute/Final. 

ByOrder —' 

('Iohammad Yasin Beigh) 

__

',Registrai (Adm.) 

No:  ) ) (/ ../ ORGILP Dated:2,_O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K high Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irshad Ahmad Teli, Advocate 

for information and necessary action. 

egist 

c 

Adm,) 



22 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /4'4'3 IRGILP Dated:4O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muzaffar Ahmad Khan 
S/O Sabdar All Khan 
RIO Baghat Colony, Karewa Rampora, Tehsil Mattan, District Anantnag 

vide Notification No.464 of 20201RG/LP Dated 10.12.2020 has been 

declared as Absolute/Final. 

By Order 1 
Mohammad Yasin Beigh) 

h -Registra (Adm.) 

No:  3 4'7 S -  RGILP Dated:M-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzaffar Ahmad Khan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMIJ & KASHMIR AND LADAEH AT sRINA(;Ak 
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961) 

NOTIFICATION  

No:  /4/ 4' 2 /RGILP Dated:2óO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rafia Majeed 
D/O Abdul Majeed Malik 
R/O Brane Nishat, Telisil Khanyar, District Srinagar 

vide Notification No.1593 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

çMohainmad Yasin Beigh) 

TRegistra (Adm.) 

No:334'9 c '-RG!LP Dated:24'O9.2O22 

Copy forwarded to the: -• 

1. Principal District and Sessions Judge, Srinagar. 
2, Secretary, Bar Council of India, New Delhi. 
3. Maag.er, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rafia Majeed, Advocate 

for information and necessary action. 

/ y ' 
,egistrar (Adm.) 
vH 



- 

0 '-T / 

Registrir (Adrn.) 

HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advoeate Act, 1961) 

* * .I 

NOTIFICATION  

No: /t / 4' 7' 2oi.-  /RG/LP Dated:.O92O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Fehmida Akhtar 
D/O Ghulain Nabi Dar 
RIO Mohalla Banpora, Logripora, Aishmuqam, Tehsil Pahalgam, District 
Anantnag 

vide Notification No. 1479 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

(iViohatimlad Yasin Beigh) 

egistraç (Adm) 

No:2'3 / RGILP Dated:C-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fehni Ida Akhtar, Advocate 

for information and necessary action. 



21? 

HIGH COURT OF JAMMU & KASHMIR AN!) LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  /4i 1/6' - IRGILP Dated :4O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arnir Amin Kanue 
SIO Mohd Amin Kanue 
RIO Hardu Dehruna, Kanuepora, Tehsil Dooru, District Anantnag 

vide Notification No.1454 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohainnild Yasin Beigh) 

2frRegistrr (Adm.) 

No: 33 / 2  RGILP Dated:O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amir Amin Kanue, Advocate 

for information and necessary action. 

CAt 

egistär (Adm.) 



r 

MohamIiiäd Yasin Beigh) 

/Registr\ar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No:  /// 2o...) JRG/LP Dated:26.O9.2O22  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Divyanshu Maihotra 
SIO Suneel Maihotra 
RIO H.No.403, Bharat Nagar behind J&K Bank, Jammu 

vide Notification No.1124 Dated 10.01.2020 has been declared as 

Absolute/Final. 

No:33 4'S'L3 90  RG/LP Dated:( 2O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association,Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Divyanshu Maihotra, Advocate 

for information and necessary action. 

Registrtr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  ///9 7' 2O.2).-IRGILP  Dated2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Azrah Aziz 
D/OAbdul Aziz Soil 
RIO Lachmanpora, Batainaloo, Srinagar 

vide Notification No.1458 of 20211RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

ç1V1ohammad Yasin Beigh) 
LI1yRegistrr (Adm.) 

No: 33 / 9/ 9  RGILP Dated:J.-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, Hgh Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Azrah Azi, Advocate 

....for information and necessary action. 

gis?ar(7(m.)7 



2- / 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  //-f £? 2o -/RG/LP Dated:)6M9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abid All Wani 
SIO All Mohd Wani 
RIO Bidder Hayatpora, Harkar Mohalla, Kokernag, District Anantnag 

vide Notification No.1264 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: 3 3 / 9 (9 -RGILP Dated:26.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abid All Wani, Advocate 

for information and necessary action. 

\ 

gistAdnL) 



. 
ohanliliad Yasin Beigh) 

ëgistrar (Adm.) 

(A /' - 

(1  RegisriF (Adm.) 
Th,— 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /4' 57, 2o.2-2---/RG/LP  Dated:?O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aaqib Fayaz 
S/O Fayaz Ahmad Ganai 
RIO Okey, Ganai Mohalla, District Kulgam 

vide Notification No.1250 of 2021/RG/LP Dated 16.11.2021 has been 
declared as Absolute/Final. 

By Order 

No: 33 cb7- - RGILP Dated: 26..09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aaqib Fayaz, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKU AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

IRGILP Dated :2tO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Akeela Akram 
D/O Mohamad Ak: ram Mir 
R/O Jan bazpora B1a Mir Mohalla, District Baramulla 
A/P Near Jehiuni Stadium Janbazpora, Baramulla 

vide Notification No.1254 of 2021/RGILP Dated 16.11.2021 has been 

declared as Absolute/Final. 

No: 

By Order 

J(4vlohamlnad Yasin Beigh) 

'fl,Registrr (Adm.) 

No: 33 /~ 2p2  RGILP Dated: i6.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Counci of India, New Delhi. 
3. Manager, Government Press, Srinagar for pubiication in the next issue of 

Government Gazette. 
4. President, Dstrict Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Akeela Akrau, Advocate 

....for information and necessary action 

egistrar(Adm.) 



2Lt 

HIGH COURT OF JAMMU & KASHMR AN!) LADAKH AT SRiNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

2-)2- /RG/LP Dated:)-609.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shah Sumeerah Farooq 
DIO Farooq Ahmad Shah 
R/O Peer Mohalla Pandach, District Ganderbal 

vide Notification No.1109 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: 

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: 3 3gQ / 3/  - RGILP Dated:  -8-  .09.2022
V 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shah Surneerah Farooq, Advocate 

for information and necessary action. 

egisrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2c22- /RG/LP Dated26O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Saba Mushtaq 
D/O Mushtaq Ahmad Malik 
RIO Village Khawjabagh Fathepora, Tehsil & District Baramulla 

vide Notification No.1604 of 20211RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

(Moham mad Yasin Beigh) 

3Registr9(Adm.) 

No: 3 33— 3 -  RGILP Dated:26.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saba Mushtaq, Advocate 

....for information and necessary action. 

\ 

egistrr(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: II  1 4 )-&'))_=- /RG/LP Dated 6O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sabreen Sayeed 
D/O Mohammad Sayeed Pathan 
RIO Ahtishampora, Boniyar, Khan Mohalla, District Baramulla 

vide Notification No.1590 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 
. 

çMohammad Yasin Beigh 

-Registra (Adm.) 

No: -S E  RGILP Dated:)_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabreen Sayeed, Advocate 

....for information and necessary action. 

;\ o \ 

egistrar (Adm.) 



- 
V1ohainniad Yasin Beigh) 

j,Registra (Adm.) 

.09.2022 RGILP Dated: 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar 'oundil under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: I SS '4 IRGILP Dated :-O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nadiya Jan 
DIO Abdul Gani Wani 
R/O Wargund Qazi Gund, Tehsil Duru, District Anantnag 

vide Notification No.1527 of 2021/RGILP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

No:?SL1)—  3  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Dstrict Bar Association, Anantrag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nadiya Jan, Advocate 

for information and necessary action 

irar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196) 

*** 

NOTIFICATION  

No:  LS(, 4 _-2 /RG/LP Dated :O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Malik Faheem Rasheed 
S/O Abdul Rasheed Malik 
R/O Nadoora Dooiu Shah bad, Tehsil Dooru, District Anantnag 

vide Notification No.1511 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Jftegistradm.) 

No:?c(-(_. 6O  RGILP Dated:VJ.09.2022  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Malik Faheem Rasheed, Advocate 

for information and necessary action. 

Registai(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 1L7 '& )-e)'--- IRG/LP Dated-t.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Peer Hanan Shafiq 
SIO Peer Shafiq Ahmad 
RIO Prannbawan, Mattan, Anantnag 

vide Notification No.1529 of 20211RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

3MohammiiiI Yasin Beigh) 
LRegistraI (Adm.) 

No: /— 7  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Peer Hanan Shafiq, Advocate 

for information and necessary action. 

C 
Registrar (Adm.) 



cistr (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: I (-i S?c T /RG/LP Dated 6.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Saqib Mushtaq Khan 
SIO Mushtaq Ahmad Khan 
RIO Mirza Kamil, Sahib Chowk, Hawal, Srinagar 

vide Notification No.1582 of 2021/RGILP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistraç (Adm.) 

No: --7 1/ RG/LP Dated:,)-_.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Saqib Mushtaq Khan, Advocate 

....for information and necessary action. 



' - 
,LMohammad Yasin Beigh) 

Registrr (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated2-.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Saleem 
S/O Mohd Hussain 
RIO Thera Topa, Mendhar, District Poonch 
A/P Ward No.2, Mohalla Kamsar, City Poonch 

vide Notification No.875 Dated 19.08.2017 has been declared as 

Absolute/Final. 

No:  33c66 _C  RG/LP Dated:2,7  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Saleem, Advocate 

for information and necessary action. 

icegistrar (Adm.) 
V 



. ) 
(Mohamñiad Yasin Beigh) 

Registra\ (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRG/LP DatedZ.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohmad Rafeeq Dar 
S/O Mohmad Yousf Dar 
RIO Watal Bagh, Tehsil Lar, District Ganderbal 

vide Notification No.483 of 2021/RG/LP Dated 07.06.2021 has been 

declared as Absolute/Final. 

No: 3S9' '3 RGILP Dated:22  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohmad Rafeeq Dar, Advocate 

for information and necessary action. 

\ 
..

C - 

Registrr (Adm.) 



f —I .  

(Mohammad Yasin Beigh) 

hRegistra (Adm.) 

By Order 

23 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: --& •) /RGILP Dated22.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aiman Mushtaq 
D/O Mushtaq Ahmad Zargar 
RIO Budshah Nagar, Natipora, Tehsil Chanapora, District Srinagar 

vide Notification No.441 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

No:  - O/ // RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aiman Mushtaq, Advocate 

for information and necessary action. 



2 Ci  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  'Y /RG/LP Dated:.27M9.2022  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehvish Mushtaq 
D/O Mushtaq Ahmad Thakur 
RIO Lasjan, Tehsil Pantha Chowk, District Srinagar 

vide Notification No.489 of 2021/RG/LP Dated 07.06.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

'Megistrir (Adm.) 

No:
/ 

 RGILP Dated:,27  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehvish Mushtaq, Advocate 

for information and necessary action. 

istiiirn.) 



2t/$ 

HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nighat Rashid 
D/O Ab. Rashid Shah 
RIO Pandach, Peer Mohalla, Tehsil & District Ganderbal 

vide Notification No.756 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/FinaL 

By Order 

(Mohammad Yasin Beigh) 

Registrw (Adm.) 

No: 33O RG/LP Dated:ZO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nighat Rashid, Advocate 

for information and necessary action. 

égislãr (Adm.) 



ohammad Yasin Beigh) 

egistra (Adm.) 

2- 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  

 

/RGILP Dated ,Z.09.2022 

 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arjun Singh Salaria 
SIO Ramesh Chander 
RIO H.No.297, VikramNagar, Rehari Colony, Jammu 

vide Notification No. 999 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: RGILP Dated: 7.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arjun Singh Salaria, Advocate 

....for information and necessary action. 



O'J 

(Mohammad Yasin Beigh) 

v'Registra (Adm.) 

By Order 

2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: IRGILP Dated7.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shafayat Ramzan 
S/O Mohammad Ramzan 
RIO Tawheed Abad, Methan, Natipora Chanapora, Srinagar 

vide Notification No.1107 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: 33 RGILP Dated: 7 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shafayat Ramzan, Advocate 

....for information and necessary action. 

Registri (Adm.) 
V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:c 2M9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Umar Ashraf 
SIO Mohd AshrafWani 
RIO Samboora, Pampore, District Puiwama 

vide Notification No.1153 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 
ø) •  

(Mohammad Yasin Beigh) 

1vRegistra (Adm.) 

No: 4'4 J)   RGILP Dated:2O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umar Ashraf, Advocate 

...for information and necessary action. 

gisiAdm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  IRGILP Dated:,2lO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tajamul Mubarak 
SIO Mohammad Mubarak Parray 
RIO Sonigam, District Kulgam 

vide Notification No.1145 of 2O21IRGILP Dated 14M9.2021 has been 

declared as Absolute/Final. 

By Order 
Q'i 

('I ohajnIiiil Yasin Beigh) 

ikiegistraç (Adm.) 

No:  3 Y7 (<K  RGILP Dated:-  7   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tajamul Mubarak, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: 2)ZrO9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Javed Khalid 
SIO Khalid Hussain 
R/O Viil.Potha Teh.Surankote, Disrict Poonch 
A/P Narwal Raheem Nagar, Jammu 

vide Notification No.1005 of 2017/RGILP Dated 15.02.2017 has been 

declared as Absolute/Final. 

By Order 

 

- 

(Mohammad Yasin Beigh) 

Registr9 (Adm.) 

No: -u RGILP Dated: 2 7.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Javed Khalid, Advocate 

...for information and necessary action. 

T
I 

'egistrar (Adm..) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: -c IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. ArifAhmad Turey 
SIO Abdul Hamid Turey 
RIO hergam near Bazar Masjid, Jan Mohalla, District Shopian 

vide Notification No. 1522 Dated 02.03.2018 has been declared as 

Absolute/Final. 

By Order 
- 

Moham111ãd Yasin Beigh) 

Registra (Adm.) 

No: 33 S- —  RGILP Dated: .  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. ArifAhmad Turey, Advocate 

for information and necessary action. 

Registrar (Adm.) 



. \\
ov: 

(Mohammad Yasin Beigh) 

Registra(Adm.) 

By Order 

2-ç2- 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: c IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rizwan Habeeb 
SIO Habeeb Ullah Bhat 
RIO Addijan Devsar, Nai Basti, Tehsil & District Kulgam 

vide Notification No. 1589 Dated 05.03.2018 has been declared as 

Absolute/Final. 

No:  26 1 RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rizwan Habeeb, Advocate 

for information and necessary action. 

egistiir (Adm.) 



r 
(Mohammad Yasin Beigh) 

,Registra (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: \ & r- 4 -jRG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Naveed Nisar Thoker 
S/O Nisar Ahmad Thoker 
RIO Awaneera, Zainpora, Nadapora, District Shopian 

vide Notification No. 859 Dated 17.10.2018 has been declared as 

Absolute/Final. 

By Order 

No: rC -.0 -----.  RGILP Dated:  r-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Naveed Nisar Thoker, Advocate 

for information and necessary action. 

\\
,___

___A 

3cgistr (Adm.) 



ohammad Yasin Beigh) 

egistra (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: L\ H /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sheikh Jahangir Akbar 
S/O Sheikh Mohmad Akbar 
RO Wadoora Payeen, Posh Bagh, Sopore, Baramulla 

vide Notification No. 871 Dated 17.10.2018 has been declared as 

Absolute/Final. 

By Order 

No: RG/LP Dated:,-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheikh Jahangir Akbar, Advocate 

for information and necessary action. 

( 
cegistrar (Adm. 



gistrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t -l.. tJRG/LP  Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sabzar Ahmad Dar 
S/O Mohamad Ibrahim Dar 
RIO Kujar, Tantray Mohalla, Frisal, Kulgam-192232 

vide Notification No. 1203 Dated 17.11.2018 has been declared as 

Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No:  1Th —2 RGILP Dated:  -  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping recQrd of the same. 
7. Mr. Sabzar Ahmad Dar, Advocate 

for information and necessary action. 



egistrar (Adm.) 

V 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: rR 4- IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaziya Bashir 
DIO Bashir Ahmad Karam 
R/O Habba Kadal, Kaka Road Nai Sarak, Srinagar 
A/P Madina Colony Bemina near Hyder Masjid, Srinagar 

vide Notification No. 799 Dated 20.09.2019 has been declared as 

Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistrar (Adm.) 

No: RGILP Dated:?'r-   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaziya Bashir, Advocate 

for information and necessary action 



2S 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  \ '-X.1
4 /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Jaffer Hussain Shah 
S/O Mushtaq Hussain Shah 
RIO Village Marhote BPO Han, Tehsil Surankote, District Poonch 

vide Notification No. 980 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistrtr (Adm.) 

No:  RGILP Dated: )----  .09.2022 

Copy forwarded to the: * 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jaffer Hussain Shah, Advocate 

for information and necessary action. 

egistar (Adm.) 



Qt 
-). 

(Mohammad Yasin Beigh) 

egistar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Inayat Hussain 
S/O Farooq Ahmad Lone 
RIO Meerak Abad, Zeal Lane, Shalimar, Tehsil North, District Srinagar 

vide Notification No.464 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

7 

No: I .2 -{9  RGILP Dated:  r-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. GPO e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. 1vIr. Inayat Hussain, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

m /RG/LP Dated: 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arif Nazir Labroo 
S/O Nazir Ahmad Labroo 
RIO New Colony Lal Bazar, Tehsil Eidgah, District Srinagar 

vide Notification No.443 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

No: 

By Order 

ammad Yasin Beigh) 

egistr (Adm.) 

No: RGILP Dated: J--.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arif Nazir Labroo, Advocate 

for information and necessary action. 

egistar (Adm.)/Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -_LRG/LP Dated: 09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Farooq Ahmad 
S/O Syed Abdul Rashid 
RIO H.No.114, Sector A, Baghi Hyder, P.O. Sanat Nagar, Srinagar 

vide Notification No.1174 of 2021/RGILP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: RG/LP Dated:c-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Farooq Ahmad, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HiGH COURT OF JAMMU & K&SHMIR AN1) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Raja Mashood Ganie 
SIO Aashak Salam Ganie 
RIO Mohinmadpora, Gadipora, District Kulgarn 

vide Notification No.1101 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: ? +S - RGILP Dated: )--.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of ndia, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mi-. Raja Mashood Ganie, Advocate 

for information and necessary action 

tir (Ad m.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Coulicil under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -m/RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Luqman Shahzad Dar 
S/O Manzoor Ahmad Dar 
RIO City Hills Colony, Near Primary Health Centre Nishat, Tehsil Khanyar, 
District Srinagar 

vide Notification No.474 of 2O2IIRGILP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

LMoharnmad Yasin Beigh) 

Registraii(Adm.) 
Jr 

No: ---1  RGILP Dated)-1   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Luqman Shahzad Dar, Advocate 

for information and necessary action 

- \- . \• I 
9gistrr(Adm.) 



F 
(Mohammad Yasm Beigh) 
LhRegistra1c  (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: "1 o m -i..JRGILP  Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Suman Fatima 
DIO Khan Iftikhar Jeelani 
RIO Wanbal Chowk, Rawalpora, Nomani Lane, H.No.12, Srinagar 

vide Notification No.514 of 20211RG/LP Dated 31.03.2021 has been 

declared as Absolute/Final. 

No: RGILP Dated:2/1— .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. iVis. Suman Fatima, Advocate 

for information and necessary action. 

1 

egistiar (Adm.) 

 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \ j 1 4mzmJRG/LP  Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Madasar Ahmed 
S/O Fazal Ahmed 
RIO Village Sanai, Tehsil Surankote, District Poonch 

vide Notification No.493 of 2021/RG/LP Dated 07.06.2021 has been 

declared as Absolute/Final. 

By Order 

(4ohammad Yasin Beigh) 

7Registra (Adm.) 

No: — RGILP Dated:  1-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Madasar Ahmed, Advocate 

.....for information and necessary action. 



ohammad Yasin Beigh) 

egistra (Adm.) 

9c 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGA1 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 4 ? 2- c4 -/RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nasir All Gudoo 
S/O All Moham mad Gudoo 
R/O Upper Soura, Shalbaf Mohalla Tehsil- Eidgah, District- Srinagar 

vide Notification No.496 of 20211RG!LP Dated 07.06.2021 has been 

declared as Absolute/Final. 

By Order 

No: RGILP Dated: _.09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nasir Au Gudoo, Advccate 

for information and necessary action. 



- 
' ,/ \ 

egistrar (Adni..) 

2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Sccton 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: -1©3 c4 /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Adil Latief 
S/O Latief Ahmad Oar 
RIO Syed Mehmoodabad Wuyan Pampore, Tehsil Pampore, District 
Pu twa ma 

vide Notification No.492 of 2021/RG/LP Dated 29.03.2021 has been 

declared as Absolute/Hnal. 

By Order 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: {4— RGILP Dated: -.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 'of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adil Latief, Advocate 

for information and necessary action 



.
-)/ 

Mohammad Yasin Beigh) 

egistrr (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -2— IRGILP Dateth2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rayeesa 
DIO Mohammad Yousuf 
RIO Bohi-Ud-Din Sahib, Nowhatta, Tehsil Khanyar, District Srinagar 

vide Notification No.514 of 20211RG/LP Dated 08.06.2021 has been 

declared as Absolute/Final. 

By Order 

No: 33 ° RGILP Dated: --2  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rayeesa, Advocate 

for information and necessary action 

egisrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -c- /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Khurslieed Ahmad Khan 
S/O Mr. Mohd Ahsan Khan 
RIO Khan Mohalla Zachaldara, Block- Rajwar, Handwara Kupwara 

vide Notification No. 15 Dated 03.04.2012 has been declared as 

Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistra (Adm.) 

No: 
 

RG/LP Dated: ??.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Khursheed Ahmad Khan, Advocate 

.....for information and necessary action 

Registar (Adm.) 
[V 



Registrir (Adm) 

HIGH COURT OF JAMMU & FASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RGILP Dated: M9.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sehreen Mushtaq 
D/O Mushtaq Ahmad Bhat 
RIO Seelo Sopore, Bhat Mohalla, Tebsil Bomai, District Baramulla 
A/P Singpura Pattan,, Kani Sot Colony, Singpura Baramulla 

vide Notification No.764 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

By Order c,.p 

(Iohammad Yasin Beigh) 

R1egistrar (Adm.) 

No: RG/LP Dated: ) -  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bararnulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sehreen Mushtaq, Advocate 

.....for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: \ 1 S?fl- -2/RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Rubeena Rashid 
D/O Ab Rashid Sofi 
RIO Bye Pass Road, Tehsil & District Kupwara 

vide Notification No. 782 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 
1-v . - 

ohammad Yasin Beigh) 

egistra (Adm.) 

No: -k.  RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rubeena Rashid, Advocate 

for information and necessary action. 

Kegist9tr (Adm.) 
'V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: 
))— 

/RG/LP Dated:2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ahraz Iqba1 
S/O Mohd Iqba1 
RIO Mohalla, Dandain Mohalla, Tehsil & District Doda 

vide Notification No.67 Dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order \ 
. 

(Mohammad Yasin Beigh) 

eitra (Adm.) 
I ) / i 

No: RGILP Dated:Q .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahraz Iqba1, Advocate 

.....for information and necessary action. 

istr (Acim.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  / IRGILP Dated:2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaista Farooq 
DIO Farooq Ahmad Mir 
RIO Samboora, Akram Dar Mohalla, Tehsil Pampore, District Puiwama 

vide Notification No. 1695 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistra (Adm.) 
I_ 

No: 3 / RG/LP Dated: , 7-.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaista Farooq, Advocate 

for information and necessary action. 

(Al' 
- 

Registrar (Adm.) 



, 

(Mohammad Yasin Beigh) 

1egistra (Adm.) 
>LL' - 

By Order 

Registriii(Adm.) 
j 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisitig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No: /RG/LP Dated .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hilal Ahmad Wani 
S/O Abdul Rehman Wani 
RIO Chounti Pathri, Baba Reshi, Tehsil Tangmarg, District Baramulla 

vide Notification No. 77 Dated 22.10.2020 has been declared as 

Absolute/Final. 

No:  -) / ''RGILP Dated:  27.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hilal Ahmad Wani, Advocate 

.....for information and necessary action. 



(\'IohamiiI1Yasin Beigh) 

1,'Registrar Adm.) 

HIGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:,/53 f - /RG/LP Dated:9.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehjabeena Guizar 
DIO Guizar Ahmad Parray 
RIO Pandach, Parray Mohalla, Tehsil & District Ganderbal 

vide Notification No.1631 Dated 12.03.2020 has been declared as 

Absolute/Final. 

By Order 

No:3/'Yr/2 -  RG/LP Dated:29.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council ofIndia, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehjabeena Guizar, Advocate 

for information and necessary action. 

Registr Adm. 

L 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: o IRGILP Dated:'M9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mridul Vasishat 
S/O Pardeep K. Sharma 
RIO Adda Sarore, Meen Sarkar, 
Ban Brahmana, District Samba 

vide Notification No. 550 of 2021/RG/LP Dated 31.03.2021 has been 

declared as Absolute/Final. 

By Order cç:-;;iw 

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

No: q - ) C RGILP Dated:  ?  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mridul Vasishat, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: L\ o4 /RG/LP Dated .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. AurifMuzafar 
SIO Muzafar Ahmad Rather 
RIO Jamia MohaHa Ajas, District Bandipora 

vide Notification No. 801 Dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order 

Mohammad Yasin Beigh) 

egistrr (Adm.) 

No: — RGILP Dated:  ç)  .09.2022

tc 2 - 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aurif Muzafar, Advocate 

for information and necessary action. 

c—Tk — 
e—,. e'V- V  

Reistrr (Adm.) /) , u)• 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: )) ' IRGILP Dated:?.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ifrah Khan 
D/O Abdul Hamid Khan 
RIO Jamalatta, Nawakadal, Srinagar 

vide Notification No. 1042 of 2021/RG Dated 14.09.2021 has been eclared 

as Absolute/Final. 

By Order 

(MohañIntid Yasin Beigh) 

Jegistra(Adm.) 

No: <qqçi ô ( RGILP Dated:  ,Q   .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifrah Khan, Advocate 

....for information and necessary action. 

'gisIr(Adm.) '2- 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ojRG/LP  Dated:..O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqra Jan 
DIO Ghulam Mohammad Malik 
RIO Kupwara, Malik Mohalla, Tehsil & District Kupwara 

vide Notification No.751 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

tra (Adm.) 

No: 0 RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Jan, Advocate 

for information and necessary action. 

RegistIif(Adm.) 



HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:?.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aijaz Ahmad Dar 
S/O Bashir Ahmad Dar 
RIO Berigam, Bonpora-Jamia-Masjid, Devsar, District Kulgam 

vide Notification No.988 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registralc (Adm.) 

No:  . RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aijaz Ahmad Dar, Advocate 

for information and necessary action. 

\____--_ 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: m - JRG/LP  Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Gazala Rashid 
D/O Ab. Rashid Shergujri 
RIO Tak Mohallah Bijbehara, District Anantnag 

vide Notification No. 1023 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

ohammad Yasin Beigh) 

egistraAdm.) 

No: O RGILP Dated: )?  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gazala Rashid, Advocate 

....for information and necessary action. 

Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: & IRG/LP Dated:O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Huma Hamid 
DIO Mir Abdul Hamid 
RIO Magarmal Bagh, Srinagar 

vide Notification No. 1026 of 2021 Dated 14.09.2021 has been declared as 

Absolute/Final. 

By Order 

(1vIohamiiiid Yasin Beigh) 

'IRegistr(Adm.) 

No: 2 RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Huma Hamid, Advocate 

for information and necessary action. 

gistr (Adm.) 



2- 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: - iRG/LP Dated:. 8.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ifra Abdullah 
DIO Mohd Abdullah Girl 
RIO Krawah, Banihal, District Ramban 

vide Notification No. 1040 of 20211RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

 

-- 
\Tohaniiiiad Yasin Beigh) 

\Registrr (Adm.) 

No: 'i-j &T?4- k RGILP Dated: 2?  .09.2022
V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifra Abdullah, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT sRINA(;AR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  S j /RG/LP Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bisma Rashid 
D/O Abdul Rashid 
RIO Guzarbal Chattabal, Tehsil South, Srinagar 

vide Notification No.1012 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order
f \ 

(MohamiiiiiifYasin Beigh) 

Registrar (Adm.) 

No:  S 4 o ) - 0 RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Rashid, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: O2 cc~.JRG/LP Dated:?.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shaikh Farooq Ahmad 
S/O llabibullah Shaikh 
RIO Ajar Bandipora, Green Land Ajar, District Bandipora 

vide Notification No.1138 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

Tohammad Yasin Beigh) 

72Registra (Adm.) 

No: IL? q & RGILP Dated:  Q  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shaikh Farooq Ahmad, Advocate 

for information and necessary action. 

\_______-__ 3 

Registar (Adm.) 



2Q '- 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: -- mJRG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sabha Khazir 
D/O Khazir Mohaminad Magray 
RIO Khuramabad Handwara, District Kupwara 

vide Notification No.1141 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 
t- ' 

(Mohammad Yasin Beigh) 

yRegistrar(Adm.) 

No: c - RGILP Dated:')—  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabha Khazir, Advocate 

...for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: S °- /RGILP Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shubly Nazir 
S/O Nazir Ahmad Seraj 
RIO Khanabal, Mehandi Kadal, District Anantnag 

vide Notification No.1139 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

ohamiTra1 Yasin Beigh) 

egistrr (Adm.) 

No: 
rI.j 

 O —f1E? RGILP Dated: .O92O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shubty Nazir, Advocate 

...for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shabnum Gull 
DIO Gh. Mohmad Lone 
RIO Russu Narbal, Tangpora, District Budgam 

vide Notification No. 1133 of 2021jRated 14.09.2021 has been declared as 

Absolute/Final. 

By Order
. 

q\4ohamthad Yasin Beigh) 

'TRegist9r (Adm.) 

No: ? o  RG/LP Dated:-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shabnum Gull, Advocate 

for information and necessary action. 

- 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: c -iJRG/LP  Dated:.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arshed Ahmad Hajam 
S/O Gh. Hassan Hajam 
RIO Hajam MohaHa, Wadoora Payeen Sopore, Baramulla 

vide Notification No.789 Dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order 

(Moham11Tid Yasin Beigh) 

Iegistra (Adm.) 
LP L- 

No: o c-Th  RGILP Dated:)-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshed Ahmad Hajam, Advocate 

for information and necessary action. 

égistiiàr (Adm.) 
A 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  "-7- & 7 >O IRGILP Dated .2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tania Sharma 
DIO Omesh Kumar 
RIO Basti Prem Nagar, Badyal Brahmana, Tehsii R.S. Pura, District Jammu 

vide Notification No.1188 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

itrar dm.) 

No: RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tania Sharma, Advocate 

for information and necessary action 

1giF(Adm 



b 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR1NAGiR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: _________ /RGILP Dated :2O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mahapara All 
D/() All Mohd Fafoo 
R/O Parimpora Fruit Mandi, Mustafabad, Srinagar 

vide Notification No.1068 of 20211RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohainmad Yasin Beigh) 

egistraAdm.) 

No: "//%'/ Q RGILP Dated: -2-&  .O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Sninagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association. Srinagar. 
5. C?C e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mahapara All, Advocate 

....for information and necessary action. 

egistiThf (Adni.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 
J/) 6

/RG/LP Dated:2.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Maleeha Zainab 
DIO Fayaz Ahmad Bala 
RIO Bala House, Mehjoor Colony, Zakura, Gulab Bagh, Hazratbal Srinagar 

vide Notification No.1064 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

eistraii
,
Adm.) 

No: 3 Y/ S3' RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Maleeha Zainab, Advocate 

for information and necessary action. 

C LJ 

Registiäi (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  I C) /RG/LP Dated:!.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ruqiya Fayaz 
D/O Fayaz Ahmad Dar 
RIO Dangiwacha (Margipora Payeen), Rafiabad, District Baramulla 

vide Notification No. 1295 of 20211RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

çMohammad Yasin Beigh) 
LRegistrr  (Adm.) 

No: -1 11 RG/LP Dated:)  .O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ruqiya Fayaz, Advocate 

...for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  IRGILP Dated29.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sobia Afzal 
D/O Mohd Afzal Pandit 
RIO Hum Shall Bugh, Yaripora, District Kulgam 
A/P Ompura Housing Colony, District Budgam 

vide Notification No.1117 of 20211RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 
' 

(Mohammad Yasin Beigh) 

egistra
,

dm.) 

No: RG/LP Dated:  29.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sobia Afzal, Advocate 

...for information and necessary action. 

egistä (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKIT AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neelofar Jan 
D/O Gh Mohd Pala 
RIO Hardu Madam, Tehsil Tangmarg, District Bararnulla 

vide Notification No.869 Dated 18.10.2019 has been declared as 

Absolute/Final. 

IRGILP Dated:26.O9.2O22 

By Order 

No: &6'/6r- •RGILP 

(Mohaifrm'd Yasin Beigh) 

Registrar (Adm.) 
2- 

Dated:  -ZY.O9.2O22 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neelofar Jan, Advocate 

for information and necessary action. 

egisfçr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  Jj/3 IRGILP Dated:25209.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abrar Ui Haq Fazili 
SIO Faiz UI Haq Fazili 
RIO New Colony Noorbagh, near Rahim Complex, Srinagar 

vide Notification No.851 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 
I-,. 

MohathTiiiad Yasin Beigh) 

istqir (Adm.) 

No:  3 /( RGILP Dated: .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abrar Ut Haq Fazili, Advocate 

for information and necessary action. 

CA 

f(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 
 /5/L/

/RG/LP Dated:2c9.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohmad AltafGanaie 
SIO Gh Mohi Ud Din Ganaie 
RIO Kalarooch, Bionard, Dilbar Mohalla, Kupwara 

vide Notification No.463 Dated 10.12.2020021 has been declared as 

Absolute/Final. 

By Order 

No: RGILP 

Copy forwarded to the: - 

(Mohammad Yasin Beigh) 

egistra (Adm.) 
(1 

Dated: 24.O9.2O22 

   

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohmad Altaf Ganaie, Advocate 

for information and necessary action. 

Registar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  ,4f/r /RG/LP Dated:2 .O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aneesa Manzoor 
D/OManzoorAhmadSeh 
RIO Nathipora Doru Anantnag, Tehsil Doru, District Anantnag 

vide Notification No.555 of 2021/RG/LP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohamlilad Yasin Beigh) 

Registr (Adm.) 

No: RGILP Dated:-Z9 .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, Dstrict Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aneesa Manzoor, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

No: 

NOTIFICATION  

IRGILP Dated:2-i.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishfaq Rashid Dar 
Sf0 Abdul Rashid Dar 
RIO Humhama, Billal Mohalla, New Airport Road, Budgam 

vide Notification No.787 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: 3 (//97 2 RGILP Dated: 24.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Rashid Dar, Advocate 

for information and necessary action. 

ffgistrtr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  1/ 2)L /RG/LP Dated: O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Fiza Jehan 
D/O Sajad Hussain Deen 
RIO Lane-B, House-30, Haji Abad, Bemina, Tehsil Shalteng, District Srinagar 

vide Notification No.455 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3 (-/2X /2  RG/LP Dated:  2-9.09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fiza Jehan, Advocate 

for information and necessary action. 

Registrir (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH, AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /S767 IRGILP Dated: 2IO9.2O22  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaista Zahoor Qurashi 
D/O Zahoor Ahmad Qurashi 
RIO Zawoora Baderhama Tehsil & District Shopian 

vide Notification No.774 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order - '• 

(Mohan Yasin Beigh) 

1egistrar(Adm.) 
V 

No: RG/LP Dated: 2-&  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaista Zahoor Qurashi, Advocate 

for information and necessary action. 

Registrr (Adrn.) 
, YL 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  / f 2&2-2 - /RG/LP Dated :/J..O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Waseeq UI Rashid 
S/O AR. Gurkoo 
RIO E-8, Cooperative Colony, Peerbagh, Srinagar 

vide Notification No. 163 Dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 
,. \ 

(MohamiiThd Yasin Beigh 
/ Registra (Adm.) 

No: 3 1/ 2 $/ 6Q  RGILP Dated:2A..  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wasecq UI Rashid, Advocate 

for information and necessary action. 

c1
gis dm.))p.-'O 



,.,.
? 

(Mohammad Yasin Beigh) 

h,,Registr (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /52C 'J' 202-2-/RG/LP  Dated.26'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Anil Rathore 
S/O Om Parkash Rathore 
RiO Pershulla, Tehsil Monalla, District Doda 
A/P H.No.122, Ambica Vihar Talab Tub, Jammu 

vide Notification No. 1097 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: 3 £769 '7i  RGILP Dated: 2O92O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anil Rathore, Advocate 

for information and necessary action. 

, 
Reistrr (Adm.) 

 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  '2/ 2c'22- /RG/LP Dated:..2.6?.09.2022 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hashim Rasool 
S/O Ghulam Rasool 
RIO Chammer Don, New Zaina Kadal, District Srinagar 

vide Notification No.1177 of 2021/RG/LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order &Js 

(haihTd sin Beigh) 

9egistra (Adm.) 

No: /P 9 -  RGILP Dated:,Z4.-.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hashim Rasool, Advocate 

for information and necessary action. 

Regisftaf(Adm.) 



Registrr(Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /52 O &Y2 /RGILP Dated:&'.O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nazia Tariq 
D/O Tariq Ahmad Mir 
RIO House NO-27, Medina Enclave, Old Airport Road, Rawalpora, 
Chanapora, Srinagar 

vide Notification No.1071 of 2021/RGILP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 
1,. 

AMoharnmad Yasin Beigh) 

tVRegistra (Adm.) 

RGILP Dated:9..O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nazia Tariq, Advocate 

....for information and necessary action. 



HIGH COURT OF JAMMU & KASUM1R ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  I S2.3  J 2cL~/RG/LP Dated:4O9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syed MujtabaAli 
SIO Syed Mohaininad Yousuf 
RIO Haigam, Syedabad, Khoi, Pnzipora, District Baraniulla 

vide Notification No.1 i92 of 2021/RG!LP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

(MohaniTThd Yasin Beigh) 

%Registr(Adrn) 

No: 3 93-  c  RG/L.P Dated:  O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srnagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e•Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for infcrmaton 

and also keeping recorc of the same. 
7. Mr. Syed Mujtaba All, Advocate 

for information and necessary action. 

iL \tra Ad m.) 



oha' im1ilisin Beigh) 

ègistra (Adm.) 

Adm.) 
r-,. 
Re 

/ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACJAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  JS2-1/ c7 .22/RG/LP  Dated: O92O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muntazir Majeed 
S/O Ab Majeed Padder 
RIO Nowgam, Pahalgam, District Anantnag 

vide Notification No.1301 of 2021 RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

No: 34/3 d / - O RG/LP Dated: ,2S..09.2022
V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muntazir Majeed, Advocate 

...for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: !Sz Z-~_- /RGILP Dated:iO9.2O22 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Wafia Mukhtar 
DIO Mukhtar Ahmad Khaki 
RIO Bilal Colony, Janglat Mandi, District Anantnag 

vide Notification No.1169of 2021 RGILP Dated 15.09.2021 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3 I-f 9 /6  RGILP Dated:2.  09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Wafia Mukhtar, Advocate 

...for information and necessary action 

. \ 1(egistrar (Adm.) 
'V 
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